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INTRODUCTION 

 I, the Chairperson, Committee on the Welfare of Scheduled Castes and 

Scheduled Tribes having been authorised by the Committee to finalise and submit the 

Report on their behalf, present this Third Report (Eighteenth Lok Sabha) on Action Taken 

by the Government on the recommendations/observations contained in the Twenty 

Seventh Report (Seventeenth Lok Sabha) on the subject "Implementation of - 

Reservation Policy in Government of NCT of Delhi including socio-economic 

development of Scheduled Castes/Scheduled Tribes" pertaining to the Ministry of Home 

Affairs. 

2. The draft Report was considered and adopted by the Committee at their sitting 

held on 20 March 2025. (Appendix-I). 
 

3. The Report has been divided into the following chapters:- 
 

I Report 

II Recommendations/Observations which have been accepted by the 
Government. 
 

III Recommendations/Observations which the Committee do not 
desire to pursue in view of replies of the Government. 

 

IV 

 

 

Recommendations /Observations in respect of which replies of the 
Government have not been accepted by the Committee and which 
require reiteration. 

 

V Recommendations / Observations in respect of which final replies 
of the Government have not been received. 

 

4. An analysis of the Action Taken by the Government on the recommendations 

contained in the Twenty Seventh Report (Seventeenth Lok Sabha) of the Committee is 

given in Appendix-II.  

 

 

     New Delhi;                    Dr. Faggan Singh Kulaste 
24 March 2025                                                  Chairperson 
3 Chaitra, 1946(Saka)                Committee on the Welfare of 
                                 Scheduled Castes and  
                           Scheduled Tribes. 
 

(V) 
 



 

CHAPTER – I 

REPORT 

 This Report of the Committee on the Welfare of Scheduled Castes and Scheduled 

Tribes deals with the action taken by the Government on the recommendations contained in 

their Twenty Seventh Report (Seventeenth Lok Sabha) on "Implementation of - Reservation 

Policy in Government of NCT of Delhi including socio-economic development of Scheduled 

Castes/Scheduled Tribe" 

1.2  Twenty Seventh Report was presented to Lok Sabha and laid in Rajya Sabha on                

1st August, 2023. It contained 18 recommendations/observations. Replies of the Government 

in respect of all these recommendations/observations have been examined and are 

categorised as under:-  

(i) Recommendations/Observations which have been    Total – 10 
accepted by the Government      Percentage – 55.6% 
(Sl. Nos.  2,3,5,7,8,11,12,14,15 & 16)         
           
(ii) Recommendations/Observations which the Committee  Total -02 
do not desire to pursue in the light of the replies received Percentage – 11.1% 
from the Government (Sl. Nos. 4 & 9).   
          
(iii) Recommendations/Observations in respect of which  Total - 05 
replies of the Government have not been accepted by  Percentage – 27.8%% 
the Committee and which require reiteration  
(Sl. Nos. 1,6,10,17 & 18).  
 
(iv) Recommendations/Observations in respect of which final  Total - 01 
replies of the Government have not been received (Sl. Nos. 13). Percentage – 5.5% 
 
1.3 The Committee trust that utmost importance would be given to implementation 

of the recommendations/observations accepted by the Government. In cases, where it 

is not possible for the Department to implement the recommendations in letter and 

spirit for any reason, the matter should be reported to the Committee with reasons 

therefor. The Committee further desire that Action Taken Notes on the 

recommendations/observations contained in Chapter-I should be furnished to them at 

an early date. 



 

1.4  The Committee will now deal with the Action Taken by the Government on those 

recommendations which need reiteration or comments.  

Recommendation No. 1 

1.5         The Committee had recommended as under: 

 “The Committee note that in order to check the under utilization of funds and upward 

revision in budget w.r.t pre/post matric scholarships, systemic intervention is required to ensure 

wider and uniform coverage of beneficiaries under these schemes.  The Committee, therefore, 

desire to be apprised of various steps being taken by Delhi Government in order to ensure that 

the pre/post matric scholarship schemes are operating optimally and to its full potential in GNCT 

of Delhi. The Committee further note that computerization of admission process aims at 

integrating the registration of beneficiaries for grant of various scholarship with the admission 

process itself. They would like to be informed whether the said computerization process has led 

to any augmentation in the number of beneficiaries. In this regard, the Committee would like to be 

apprised of the number of total students vis-a-vis SC/ST students who have been granted 

pre/post matric scholarships during the last 5 years in various Delhi Government run schools. 

 The Committee note that there has been a 90-96% utilization of budget allocated towards 

the disbursement of scholarship. They recommend that schemes targeting SC students should 

be specifically and prudently oriented in order to encourage the SC students of financially weaker 

background to continue pursue their studies.”  

Reply of Government 

1.6  In this regard, The Ministry have submitted the following reply: 

 “The various steps being taken by the Directorate of Higher Education to ensure that the 

Post Matric Scholarship Schemes are operating optimally and to its full potential in GNCT of Delhi 

are as follow: 

1. Ensure setting up of help desk by the Educational Institutes and appoint a Nodal Officer to 

assist the eligible students to apply online. 

2. Information to be prominently displayed on the notice board & outside of Educational Institutes. 

3. Students should be briefed about the scholarship schemes and their benefits regularly. 

Further. by the Computerization process the number of beneficiaries under Post Matric 

Scholarship Scheme for SC Students have increased year by year as shown below:- 



 

Year No. of beneficiaries 

2020-21 1127 

2021-22 1508 

2022-23 2207 

(Information as obtained from Directorate of Higher Education However Post Matric Scholarships 

are also disbursed by Higher Education and Technical Education) 

The Details of Scholarships availed by SC/ST students under the Central Scheme(CSS) & under 

the schemes of States are given as under : 

1. CSS Schemes: 

A. PRE-MATRIC Scholarship Scheme (CSS) for SC Students  

Year 

2019-20 

Year 

2020-

21(C

OVID 

Perio

d) 

Year 

2021-

22(Inc

luding 

backl

og) 

Year 

2022-

23(Inclu

ding 

backlog) 

Year 2023-24 

(Including backlog) 

   

14643 0 54934 3548 737    

 

B. POST-MATRIC Scholarships Scheme (CSS) for SC Students  

Year 

2019-20 

Year 

2020-

21(C

OVID 

Perio

d) 

Year 

2021-

22(Inc

luding 

backl

og) 

Year 

2022-

23(Inclu

ding 

backlog) 

Year 2023-24 

(Including backlog) 

   

19359 0 24590 5693 3455    

 

2. PRE-MATRIC/POST-MATRIC Scholarships under State Schemes : 



 

A. Mukhyamantri Vidyarthi Yojana for Class IX – XII
th

 for SC/ST/OBC 

Year 

2019-20 

Ye

ar 

202

0-

21(

CO

VI

D 

Per

iod

) 

Year 

2021-

22(Inclu

ding 

backlog) 

Year 

2022-

23(Inclu

ding 

backlog) 

Year 2023-24 

(Including backlog) 

   

Scheme 

not 

launche

d. 

0 Total 

24,971 

 

SC/ST-

13,701 

 

Total 

15,492 

 

SC/ST-

8545 

 

Total 

3754 

 

SC/ST- 

1772 

 

   

 

B. Merit Scholarship to SC/ST/OBC Students of College/Professional Institutes 

Year 

2019-20 

Year 

2020-

21(C

OVID 

Perio

d) 

Year 

2021-

22(Inc

luding 

backl

og) 

Year 

2022-

23(Inclu

ding 

backlog) 

Year 2023-24 

(Including backlog) 

   

Total 

1461 

 

SC/ST-

943 

Total 

0 

 

SC/S

T-0 

Total 

1412 

 

SC/S

T-863 

Total 

1514 

 

SC/ST-

965 

Total 

1028 

 

SC/ST- 

674 

   



 

   

 

  

 

C. Reimbursement of Tuition Fees for Class I- XII
th

 for SC/ST Students. 

2019-20 2020-

21(C

OVID 

Perio

d) 

2021-

22(Inc

luding 

backl

og) 

2022-

23(Inclu

ding 

backlog) 

2023-24(Including backlog)    

Total 

25052 

 

SC/ST-

5777 

 

Total 

0 

 

SC/S

T-0 

 

Total 

25430 

 

SC/S

T-

5208 

 

Total 

28477 

 

SC/ST-

9013 

 

Total 

11371 

 

SC/ST- 

3909 

 

   

D. Mukhyamantri Vidyarthi Pratibha Yojna for SC/ST/OBC Students 

2019-20 2020-

21(C

OVID 

Perio

d) 

2021-

22(Inc

luding 

backl

og) 

2022-

23(Inclu

ding 

backlog) 

2023-24(Including backlog)    

Scheme 

Not 

Launch

ed. 

Total 

0 

 

SC/S

T-0 

 

Total 

24971 

 

SC/S

T- 

13701 

 

Total 

15492 

 

SC/ST-

8545 

 

Total 

3754 

 

SC/ST- 

1772 

 

   

E. Financial Assistance to SC Students for pursuing Higher Studies Abroad (For Masters and 

Phd) 



 

2019-20 2020-

21(C

OVID 

Perio

d) 

2021-

22(Inc

luding 

backl

og) 

2022-

23(Inclu

ding 

backlog) 

2023-24(Including backlog)    

Scheme 

Not 

Launch

ed. 

01 

 

01 01 02    

F. Dr. B. R. Ambedkar State Topper Award to SC/ST/OBC Students College University Topper.   

2019-20 2020-

21(C

OVID 

Perio

d) 

2021-

22(Inc

luding 

backl

og) 

2022-

23(Inclu

ding 

backlog) 

2023-24(Including backlog)    

Total 

17 

 

SC/ST-

10 

 

Total 

0 

 

SC/S

T-0 

 

Total 

0 

 

SC/S

T-0 

 

Total 

14 

 

SC/ST-

09 

 

Total 

12 

 

SC/ST- 

10 

 

   

To encourage the students to avail the scholarships, the meetings with the nodal officers of 

Education Dept./ Higher Education/ Technical Education/ Kendriya Vidyalaya are held at to orient 

the students about the schemes  and help them in applying for various scholarships and hold 

camps for disseminating information on Scholarship Schemes run by the  State/Central  Govt.”    

(Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

 

Comments of the Committee  

1.7  The Committee are pleased to note that various positive steps are being taken by 

Government of NCT of Delhi to ensure that more and more students are brought under 

the ambit of post-matric scholarships schemes. Further, the Committee note that due 

to computerization of the admission process, the number of SC beneficiaries has 



 

shown an upswing with each passing year. However, the Committee are concerned to 

observe that the number of SC beneficiaries under the pre and post-matric 

scholarships have shown a sharp decline from the year 2022-23 onwards. Likewise, 

the number of SC/ST students of college/professional institutes who received merit 

scholarships declined during the year 2023-24. Also, it is seen form the data furnished 

by the Ministry that reimbursement of tuition fee in respect of the number of SC/ST 

students from Class I to XII has seen drastic fall from 9013 to 3909 from the year 2022-

23 to 2023-24. Similar trend is seen in case of Mukhyamantri Vidyarthi Pratibha Yojna 

wherein the number of beneficiaries fell from 8545 to 1772 from the year 2022-23 to 

2023-24. The Committee would like to be apprised of the reasons for such downward 

trend along with corrective steps taken/being taken to address the issue. 

The Committee are also surprised  to note that only a single SC student was  

being extended financial assistance for pursuing higher studies abroad (i.e., Masters 

and Phd) over the years since 2020 to 2022. Further, during the year 2023-24 merely 2 

SC students benefitted from this scheme. The Committee are distressed to note that the 

scheme aimed at imparting higher education to the SC youth is receiving such 

lukewarm response. The Committee would like to have detailed information about the 

decline in the number of beneficiaries of pre and post-matric scholarship and also the 

number of applications of SC students received for pursuing higher education and the 

reasons for rejection and selecting only one or two out of them. The Committee would, 

therefore, like to reiterate that the schemes targeting SC students should be widely 

promoted in order to encourage the SC students from financially weaker background to 

continue pursue their studies.  

 

Recommendation No. 2 

1.8 The Committee had recommended as under: 

 “The Committee are given to understand that a scheme namely „Financial Assistance for 

SC Students Pursuing Higher Studies Abroad‟ has been launched by Govt of NCT of Delhi in 

Year 2019-20 which offers a financial assistance of Rs. 5 lakhs per student for a period of 2 

years.  The Committee note that the said scheme has had few takers only, keeping in view the 

fact that a parallel scheme is being implemented by the Government of India with higher 

quantum of assistance. The Committee are baffled to note that a sizeable population of GNCT 



 

of Delhi belonging to SC category prefer the central scheme to this scheme of GNCT of Delhi. 

The Committee would, therefore, like to recommend the GNCT of Delhi to review their scheme 

and enhance their financial assistance from 5 to 20 lakh with extension of the period of 

assistance for a minimum term of 5 years or till the time the beneficiaries complete their study. 

Delhi being the capital of the Country should set forth an example by launching schemes to set 

example for other states like Telangana Government which had introduced Ambedkar 

Overseas Vidhya Nidhi scheme in the year 2013-14 which sanctions an amount of Rs. 20.00 

lakhs per student as grant to students studying P.G courses overseas.” 

Reply of Government 

1.9 In this regard, the Ministry have submitted the following reply: 

 “The Department of SC/ST/OBC has revised its current scheme (Approved in 2019) of 

providing Financial Assistance to SC/ST student for pursuing higher studies in abroad. 

 To make the scheme more attractive, the financial support has been proposed from the present 

Rs. 5 Lakh per annum to Rs. 12 Lakh per annum for tuition fees against the current scheme of 

Rs. 5 Lakh Per annum for PG courses (up to maximum two years).  

For the Ph.D  Programmes  in the proposed draft scheme enhancement of Rs. 10 Lakh per 

annum for tuition fees has been proposed against the current maximum sealing of Rs. 5 Lakh per 

annum. 

 Further, to relate the scheme with the name of Bharat Ratna Dr. B. R. Ambedkar and to capture 

the inspiration from the life of Dr. B. R. Ambedkar who had always emphasized on the importance 

of education for social economic and political transformation, it has been proposed in the revised 

draft Scheme for additional financial assistance to students who have secured admission in 

Columbia University (USA) and London School of Economics, (UK) from where Dr. B. R. 

Ambedkar had also studied.   

For the students securing admission in these two Universities/Institute, in the proposed scheme, 

they will also be provided with maintenance allowance of   USD 12,000/- or  8,000/- GBP per 

Annum along with the full financial assistance for actual fee/tuition fee. 

The scheme can be availed by the students for masters level Phd courses, abroad in top 300 

QSWR institution/universities and London School of Economics (LSE) and Columbia University    

The revised scheme is yet to be placed before the Cabinet for consideration and approval.” 

(Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

 



 

Comments of the Committee  

1.10  The Committee laud the efforts of Government of NCT of Delhi for offering additional 

financial assistance to meritorious SC students securing admission in prestigious 

universities like Columbia University (USA) and London School of Economics, (UK). The 

Committee however, reiterate that since Phd courses are a specialized branch of study, the 

amount offered under scholarships should at least be increased to Rs. 20 lakh and paid till 

the completion of  the entire tenure of Phd programe of the SC beneficiary. The 

Government of NCT of Delhi should rigorously pursue the revised scheme for offering 

financial assistance for higher studies abroad so that more and more meritorious students 

hailing from SC/ST community can reap the benefits of the scheme.  

Recommendation No. 5 

1.11 The Committee had recommended as under: 

“The Committee have been informed that the  Department of Welfare of SCs, STs & OBCs of  

Govt. of NCT of Delhi is implementing Jai Bheem Mukhyamantri Pratibha Vikas Yojana to provide 

free coaching facilities to eligible students belonging to SC, ST, OBC & EWS categories through 

various empanelled and prestigious institutes of Delhi. The Committee recommend that such 

schemes be vigorously advertised via print, electronic and social media so that the specific 

targeted youth groups are made well aware to avail  such golden opportunities available for them. 

The Committee desire to be informed of the number of SC/ST students enrolled under this yojna to 

avail free coaching and their rate of success during the last 5 years vis-a-vis  the institutes where 

free coachings are being offered.” 

Reply of Government  

1.12 In this regard, the Ministry have submitted the following reply: 

“Regarding implementation of  Jai Bhim Mukhyamantri Pratibha Vikas Yojna 

 Scheme of “Jai Bhim Mukhyamantri Pratibha Vikas Yojna” was initially approved /initated  

during the financial year 2018-19. 

 During 2019-20, certain  amendments under the scheme regarding enhancement of 

maximum prescribed coaching fee and inclusion of students from ST/OBC/EWS Categories 

in addition to SC students have been approved.  

 During the financial year 2018-19 , 4953 SC students had availed benefits under the scheme. 

Since in the year 2019-20, amendments under the scheme were under process, institutes 

were allowed to make enrollment of  limited number of SC students under pre-revised 



 

scheme. As such 2071 SC students have been benefited under the pre-revised scheme 

during the year 2019-20.  

 At the end of financial year due to outburst of covid-19, schedule for conduct of various 

competitive exams, appearing of students in competitive exams and intimation regarding 

outcome have been effected substantially as students are appearing in the  competitive 

exams after completion of coaching programme as per schedule of upcoming competitive 

exams. However as per information received, 374 students have qualified the various 

competitive exams under pre-revised scheme.  

 After normalization of situation revised scheme commenced during the year 2021-22.  

However the coaching activity could barely start when there was another disruption in the 

form of closure of the institutes on account of the high level of pollution in Delhi. Further, it 

was followed by third wave of COVID which also forced the closure of the institutes for some 

more time. Department is collecting information directly from the students regarding their 

participation in coaching program & 8451 students have confirmed to availed coaching under 

the scheme during session 2021-22. As per information received, for the session 2021-22, 

1303 students have qualified the NEET /JEE entrance Exams.  

 Scheme is under revision since 2022-23, In order to overcome all the difficulties faced during 

implementation of the scheme and also to make it more effective, new revised guidelines of 

the scheme are being finalized with the provision of suitable incentive for the students on 

succeeding in competitive exams & provide intimation to the Department so as to ascertain 

actual outcome of the scheme.  

 As recommended  by the Hon‟ble Parliamentary Committee on welfare of Scheduled Castes 

and Scheduled Tribes, after approval of new revised guidelines and  empanelment of 

institutes, scheme would be vigorously advertised via print, electronic and social media so 

that the specific targeted youth groups are made well aware to avail such golden 

opportunities available for them.” 

(Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

Comments of the Committee 

1.13  The Committee have been informed that Jai Bheem Mukhyamantri Pratibha Vikas 

Yojana is under revision since 2022-23 and that the new revised guidelines of the scheme 

are being finalized with the provision of suitable incentive for the students on succeeding 



 

in competitive exams. The Committee would like to be apprised of the details of the newly 

revised guidelines and the time line, if any for the finalization of these guidelines 

alongwith affirmative measures taken by the government for the benefits of SCs/STs 

students.  

Recommendation No. 6 

1.14 The Committee had recommended as under: 

“The Committee have been informed that 25% seats are reserved for admission of EWS/DG 

category students from entry level class (nursery/pre-school, KG/Pre-primary and class-

1/primary) upto 8th class in private Un-aided Recognize school in Delhi and that the 

reimbursement is being made to these private Schools for providing free education including 

uniform, text books and writing materials to students belonging to these categories by 

Government.  The Committee would like to point out that though the students belonging to 

EWS/disadvantaged groups (SCs, STs & OBCs) are given chance to study in private un-aided 

schools yet they are forced to leave schools post qualifying of 8th standard. The private unaided 

schools only allow disadvantaged group of students including SCs and STs to continue upto only 

8th standard commensurate to the mandate laid down by the Delhi government in this regard.  It 

is evident that these schools are quick to exhibit their prejudice which stems from the fact that 

they are not committed to social justice  and the greater welfare of the society by giving the 

disadvantaged children of SCs/STs a platform to alleviate their socio economic disparity. The 

Committee, therefore, recommend that Delhi Government should take cognizance of such callous 

attitude being meted out to the disadvantaged group of students including SCs and STs and bring 

such errant private schools to books for unceremoniously dropping students post qualifying 8th 

Standard. The Committee also recommend that reserved admission for EWS/DG category 

students should be extended from entry level/class 1/ primary upto 12th class in private unaided 

recognized schools in Delhi with full reimbursement of fee on actual basis. For the purpose, if 

necessary relevant amendments may be made by the Delhi Government by introducing a Bill in 

this regard. The Committee are of the firm view that with the effective steps, Government would 

be able to check on callous attitude of the private un-aided schools towards the weaker section of 

the society. The Committee would also like to be apprised of the effective steps taken by the 

Government in this regard.  

 It has also been informed by the Delhi Government that Department of Welfare of SC, ST 

& OBCs implements a scheme namely reimbursement of tuition fee to SC, ST & OBC Students 



 

for class I to XII studying in various public schools of Delhi. The students are reimbursed the 

actual tuition fee paid by them to the extent of Rs. 48,000/- per annum. The Committee are of 

opinion that the amount of tuition fee being reimbursed is quite meager commensurate to the fee 

being charged by the private schools and thus needs to be suitably enhanced to keep it in line 

with inflation. The private schools, apart from tuition fee also charge various other charges from 

students under miscellaneous heads. It is the harsh truth that in the absence of full fee being 

reimbursed to them, private schools often cancel admissions of EWS/ SC, ST & OBCs leaving 

their future hanging in balance. The Committee, therefore, recommend that the reimbursement of 

fee be made on the basis of actual fee being charged by the private schools.” 

Reply of Government  

1.15 In this regard, the Ministry have submitted the following reply: 

 As per Section 12(1)(c) of RTE Act, 2009, all Private re- Unaided Recognized Schools are 

under obligation to 8th admit, at the entry level classes to the extent of at least size 25% of the 

strength of that class children belonging to Weaker Section and Disadvantaged Group in the 

neighborhood and provide free and compulsory elementary education till its completion. 

 It is relevant to mention herein that the provisions of Section 12 (2) of RTE Act, 2009 read 

with Rule 11 (3) of Delhi Right of Children to Free and Compulsory Education Rules, 2011 

provides that Private Unaided Recognized Schools which are already under obligation to provide 

free education to a specified number of children on account of it having received any land, 

building, equipment or other facilities, either free of cost or at a concessional rate, such school 

shall not be entitled for reimbursement to the extent of such obligation. 

 That vide Notification dated 30.12.2023, it was directed by the DoE that all the private 

unaided recognized schools which were allotted land by DDA/other government agencies having 

land stipulation shall also admit children from economically weaker section in neighborhood to the 

extent of twenty percent (20%) in all fresh admissions made in other classes above the entry 

level. 

 That in cases of private unaided recognized schools which are situated on private land or 

Govt. Land but do not have land obligation are only mandated to provide free education to the 

EWS/DG/CWSN Children till completion of elementary education. Thereafter, such children may 

take admission in govt. Schools of DoE, GNCTD, to complete school education after elementary 

education. 



 

 That RTE Act 2009. is an Act enacted by the Parliament (Act 35 of 2009) on 26.08.2009. 

That to ensure that the Children belonging to EWS/DG and CWSN Category students admitted at 

entry level classes (Nursery/Pre-School, KG/Pre-Primary and Class 1/Primary) in Private 

Unaided Recognized Schools if allowed to continue the school post elementary education, an 

amendment in the RTE Act 2009 is required. 

 In this regard, it is stated that Samagra Shiksha is a flagship programme under Ministry of 

Education. Its aim to providing inclusive and equitable quality education to all children under the 

Programmatic and Financial norms as per Frame Work.  

 The Directorate of Education-Delhi allocates funds for the reimbursement of the 

expenditure incurred by private unaided schools for the enrolled students belonging to 

Economically Weaker Sections and Disadvantaged Groups under section 12(1)(C) of RTE Act 

2009 as per Child Expenditure Rate approved by Finance Department, Govt. of NCT of Delhi. 

 Samagra Shiksha-Delhi has the provision of Reimbursement towards expenditure incurred 

for 25% of admission made under 12(1)(C) of the RTE Act. 2009 upto Elementary Level (class 1 

to VIII) in private Unaided Schools. The claim for reimbursement towards the expenditure is made 

in the proposal of Annual Work Plan & Budget and as per norms of Project Approval Board, 

Ministry of Education, only 20% fund of the total approved outlay is allotted, which is remitted to 

the Directorate of Education. 

Under the present Scheme of Reimbursement of Tuition Fees for SC/ST/OBC categories 

students studying in class I to XII in schools recognized/affiliated with Dept. of Education, Govt. of 

NCT of Delhi / Municipal local bodies of Delhi, reimbursement of tuition fees, Lab fee and Library 

fees is given to students who scores 50% and above marks and  are having not less than 70% 

attendance in the preceding year. (Maximum Reimbursement amount Rs. 48,000/- or actual paid 

whichever is less) is reimbursed. The Department will explore if the maximum limit of 

reimbursement can be increased by studying similar schemes from other states. 

(Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

Comments of the Committee 

1.16 The Committee would like to be apprised of the details of SC/ST students given 

admission under EWS category vis-à-vis unreserved category students alongwith the 

percentage of SC/ST students retained beyond 8th standard in private unaided recognized 

schools in Delhi during the last five years. The Committee may also be apprised about the 



 

number of SC/ST students who dropped out/ were transferred, post 8th Standard from 

private schools. The Committee strongly recommend for setting up of expert committee to 

study efficacy and implementation of RTE Act. 2009 free education in private schools. The 

Committee take a serious note that Government of NCT of Delhi in its reply have casually 

stated that in case of private unaided recognized schools which are situated on private 

land or Govt. Land but do not have land obligation are only mandated to provide free 

education to the EWS (Economically Weaker Section), DG (Disadvantaged Groups), and 

CWSN (Children with Special Needs) children, till completion of elementary education. 

Thereafter, such children may take admission in govt. Schools of DoE, GNCTD, to 

complete school education after elementary education. The Committee feels that the 

Government of NCT of Delhi should work on modalities for formulating policies whereby 

the children belonging to disadvantageous section including those from SC/ST category 

be ensured education in private schools post 8th standard.  

 The Committee would like to reiterate that the maximum reimbursement amount of 

tuition fee should be increased from Rs 48000 per annum and be given on actual paid 

basis and recommend that the students should be provided admissions in schools at zero 

balance till the scholarship money is received. The Committee have been informed that 

Directorate of Education Department will be exploring if the maximum limit of 

reimbursement can be increased by studying similar schemes from other States. In this 

regard, the Committee would like to recommend that Government of NCT of Delhi should 

constitute a high powered Committee for carrying out such study. The outcome of its 

study and recommendations regarding enhancement of limit of reimbursement of tuition 

fee be apprised to the Committee within three months of presentation of this Report. 

Recommendation No. 7 

1.17 The Committee had recommended as under: 

“Upon careful analysis of the data provided w.r.t percentage of SC/ST among teaching/non 

teaching staff in colleges under the jurisdiction of Delhi Government, it is evident that requisite 

percentage of SCs and STs is not being met in these colleges especially among the teaching 

staff. It is pertinent to mention that Guru Gobind Singh Indraprastha University, a renowned 

university in Delhi, holds NIL percentage of SC/ST in teaching staff. Such figures present a grim 

picture and are a clear indicator of latent bias harbored against the individuals belonging to 



 

SC/ST categories.  The Committee are perplexed to note that in metro cities like Delhi where 

trained professionals of SC/ST categories are in abundance, there is surprisingly a shortfall under 

the teaching posts earmarked for SCs/STs. The Committee would like to be apprised of the 

reasons for such shortfall and remedial action being taken thereon. The Committee urge the 

Delhi Government to seek corrective action taken report from various colleges under its 

jurisdiction in this regard and submit to the Committee within a period of 3 months.” 

Reply of Government 

1.18 In this regard, the Ministry have submitted the following reply: 

“As per information given by Directorate of Higher Education, GNCTD / Department of 

Training and Technical Education, GNCTD, the position with respect to SC/ST teaching/non-

teaching staff  is as under:                                                                                     

1. For the non-teaching/teaching staff, the implementation of reservation is under review.                                                                        

(IIIT Delhi) 

2. The percentage of SCs/STs candidate are being maintained as per 200/13 points post 

based roster for Direct recruitment for teaching and Non Teaching as per prevailing guidelines 

issued by the government. (IGDTU) 

3. College of Arts if following 13 points post wise and department wise reservation roster and 

the appointment/recruitment is done as per the reservation roster.                                                                                    

(College Of Arts) 

4. The reservation norms of Govt. of NCT of Delhi are being followed at DSEU for 

teaching/Non-teaching staffs recruitment in the past one year the university has recruited the 

following number of faculty members under SC/ST/OBC category in r/o DSEU.                                                             

(OBC Category) 

Lecturer: 03 

Assistant Professor: 01 

SC Category 

Assistant Professor: 01 

ST Category 

Assistant Professor: 01 

The recruitment was kept on hold thus the other advertised reserved category positions could 

not be filled. 



 

In r/o E-1 Branch in Group „C‟ posts in this year: 

 

 

Name of the 

post 

SC ST OBC 

Technical 

Assistant 

01 02 02 

Lab 

Attendant 

03 02 04 

(E-I Branch, DTTE) 

5. For the non-teaching/teaching staff, the implementation of reservation is under review. 

(DTU) 

6. It is informed that the reservation of the GNCTD being followed in letter & spirit and 

representation of SC/ST community is as per the prescribed percentage. 

(DPSRU) 

7. Information from NSIT: 

Post name Total 

Sanct

ioned 

post 

Total 

Filled 

Post 

sancti

oned 

for 

SC 

categ

ory 

Filled up 

posts of 

SC 

category 

Post 

sanctione

d for ‘ST’ 

category 

Filled up 

posts of 

‘ST’ 

category 

Professor 65 35 9 05 4 0 

Associate 

professor 130 48 19 04 9 0 

Assistant 

professor 351 131 52 21 26 5 

Grand total 546 214 80 30 39 5 



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

The recruitment of faculty/teachers being the technical post is done as per the UGC and AICTE 

regulations/guidelines in respect of qualification, experience, publications etc. 

(NSIT) 

8. The National Law university delhi has provided reservations for SC/ST at all level that is 

Assistant Professor, Associate Professor and Professor. The university had recruited some 

teachers from SC/ST category in 2016 through the special recruitment drive. The university have 

faculty members from SC/ST categories. 

Further, Vacancies notified in due course of time as per requirement by providing reservation for 

various categories as per rules. 

(National Law University) 

9. It has been clarified by the Guru Gobind Singh Indraprastha University (GGSIPU) that 

there are 27 SCs and 05 STs teaching staff are in positioned out of a total 240 teaching posts. It 

means that representation of SC & ST in teaching staff in GGSIPU is 11% and 2% respectively. 

Further, the university is in the process of filling up all vacant positions as per roaster. Recently 

Percentage of seats 

filled:- 
39.19%  37.5%  12.8% 



 

university has conducted interviews for the post of Assistant Professors on regular basis only for 

SC/ST/OBC/EWS as per roaster point. 

(GGSIPU)  

10. As far as Dr.B.R.Ambedkar University Delhi is concerned, the University is providing 

reservations to SCs and STs in teaching recruitments as per Govt. of India/ Govt. of NCT of 

Delhi/UGC guidelines.  

 

Further it is submitted that out of 225 teaching posts, 32 posts have been earmarked for SC 

category and 15 posts have been have been earmarked for ST category. Out of these earmarked 

posts, 18 posts reserved for SCs and 05 posts for STs have been filled till date. 

Further, the University has advertised 09 teaching posts earmarked for SCs and 08 posts for 

STs. The recruitment process is undergoing and is likely to be completed shortly. 

(Dr.B.R. Amebdkar University) 

(Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

 

 

Comments of the Committee 

1.19 The Committee note that implementation of reservation for both non-teaching and 

teaching staff is under review in respect of IIIT, Delhi and DTU. The Committee may be 

provided with cogent reasons for the same and corrective measures taken or to be taken 

by Delhi Government in this regard. The Committee also note that in case of DTTE, the 

recruitment of teaching posts was kept on hold. The Committee would like to be apprised 

of the reasons for the same and whether the recruitment has resumed or not.  

 From the replies furnished by the Ministry, the Committee observe that the 

representation of SC & ST in teaching staff in GGSIPU is 11% and 2% respectively which is 

below the mandatory requirements. The Committee would like to be apprised of the  

measures taken or proposed to be taken to achieve the requisite SC/ST representation in 

this regard. Further, it has been informed that GGSIPU has conducted interviews for the 

post of Assistant Professors on regular basis only for SC/ST/OBC/EWS as per roster 



 

point. The Committee would like to know the detailed reasons along with corrective 

measures taken in this regard. 

 The Committee also note that Dr.B.R. Ambedkar University had advertised 09 

teaching posts earmarked for SCs and 08 posts for STs. The Committee would like to be 

apprised about the outcome of the same. 

Recommendation No. 8 

1.20 The Committee had recommended as under: 

“The Committee note that in the year 2022, 955 flats were allotted to SCs and STs. In this 

regard, the Committee would like to be apprised of the category of such flats allotted to SC/ST 

individuals vis-a-vis possession letters of the flats given to them and also whether these flats are 

equipped with basic amenities. They would also like to know whether these flats were allotted 

under any special schemes and whether there have been any instances of rejection post 

allotment. The Committee in view of the financial position of SC/ST and other allottees under EWS 

category who could not take possession of flats due to various reasons, recommend for refunds of 

deposit.” 

Reply of Government 

1.21 In this regard, the Ministry have submitted the following reply: 

      “DDA has allotted 955 Flats to SCs/STs in DDA Special Housing Scheme 2021. The Flats 

allotted are of HIG/MIG/LIG/Janta/EWS Category and 233 no. of possession letters have been 

issued to the allottees who have submitted the payment and completed the codal formalities as 

per the DDA guidelines. The flats allotted are equipped with all the basic amenities such as STP, 

Parks/Community Hall, Gated community etc. 

        The flats were offered in DDA Special Housing Scheme-2021 which was open to general 

public and in the scheme reservations were provided to the SC/ST categories as per the scheme 

guidelines. 

     Further, the scheme has an option by the allottees to surrender the flats, which they can 

exercise.“ 

 (Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

Comments of the Committee 

1.22 The Committee note that out of the 955 flats allotted to SCs/STs under the DDA 

Special Housing Scheme, 2021, the possession letter for only 233 flats have been issued. 



 

The Committee would like to be apprised about the status of remaining 722 flats; whether 

the SC/ST allottees have been issued possession letter or has their allotment been 

cancelled due to delay in payment or non-completion of other formalities. The Committee 

would like to know whether the requisite representation of 15% and 7.5% for SCs and STs 

was followed by DDA while dispensing allotment in the DDA Special Housing Scheme, 

2021. The Committee may also be informed as to whether the flats earmarked for SCs/STs 

that remained are /left unsold or re-advertised with reservation provisions or are allotted 

to others under unreserved category. 

Recommendation No. 10 

1.23 The Committee had recommended as under: 

“The Committee note that cases registered under the SC/ST PoA Act 1989 have been on 

rise in Delhi. The Committee are dismayed to note that the number of cases, pending trail at the 

end of each year has been steadily increasing since 2018 from 344 to 487 cases pending at the 

end of year 2022. The Committee would like to flag the issue that cases where justice is being 

delayed will only prolong the agony being faced by the aggrieved SC/ST individuals. As per the 

data furnished by the Delhi government, the number of people convicted under SC/ST PoA Act 

1989 is rather negligible, while on the other hand, the number of acquittals has been on rise. The 

Committee would like to be apprised of the reasons for such variation. They may categorically be 

informed of the reasons for pendency of cases awaiting trial, despite being 11 Special courts to 

fast track these cases.  The Committee would also like to know about the sincere efforts made by 

the prosecution in terms of investigation of cases, arguing, conclusive proof and effective hearing 

in court and disposal status of such cases in each of these special courts and the reasons for 

pendency of cases. 

 The Committee are of the opinion that Delhi, being a metropolitan city, must curb the 

cases of latent bias and caste discrimination instances amounting to atrocity which are increased 

throughout the city. There are cases which go unreported and it is disheartening to see that 

amongst the cases which are being registered, some are not charge sheeted. The Committee 

may also be informed of the reasons for the same.” 

Reply of Government 

1.24 In this regard, the Ministry have submitted the following reply: 
 

“The cases of SC/ST Act are being frequently registered on receipt of the complaints of 

atrocities. The cases registered under the SC/ST (POA) Act, 1989 and PCR Act, 1955 are being 



 

investigated fairly and unprejudiced. All corroborative evidences have been brought on the file. 

The investigation of the cases registered under the   SC/ST (POA) Act, 1989 and PCR Act, 1955 

are being done. The concerned Staff is also briefed line to this in this regard to comply with the 

instruction meticulously. 

1. There are various factors which lead to increase of atrocity cases against SC/ST individuals 

and a steady rise in the registration of the cases due to the increase in atrocity incidents faced by 

the members of SCs and STs. Also the member of SCs/STs is vigilant about their rights and 

takes legal course as and when they are humiliated by other persons. 

2. There are various factors which leads to pendency/acquittal of cases in special courts:- 

 Special courts also conduct the trial of other cases under general criminal law apart from 

SC/ST cases which puts an additional burden on the special court. 

 Frequent adjournments sought by the Ld. Counsels for the parties on one pretext or the 

other. 

 Public witnesses do not come forward to depose in the manner favorable to the victims 

and at the time they become uninterested and do not support the case of prosecution. 

Moreover, the witnesses are in those cases known to the victims and their evidence is not 

beyond suspicion. 

 The witnesses depose contrary statements in the court, turn hostile and their testimonies 

remain uncorroborated and inconsistent with their previous statements. 

 In most of the cases, complaint/victim settles his/her dispute(s) with the accused out of 

court and turns hostile to the case of prosecution during the trail. 

 In number of cases, there is substantial delay on lodging of complaint and FIR on the part 

of complaint/victim in making the complaint before the police or the court. 

 Poor pairvi (follow-up) by the investigation agency/victims or the persons interested in 

them. 

 Delay in filling the charge sheet in cases of non- arrest of accused by the investigating 

agency in non-compliance of the mandate in SC/St atrocity act. 

 Frequent transfers of the officers relating to the investigation and prosecution agencies. 

 The cases of SC/St are concluded with the acquittal because of non-fulfillment of statutory 

requirements of “within public view” and “within public places” where the casteist remarks 

were passed. 



 

 Initial complaint lodged by complaint/victim found lacks of material particular.” 

 (Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

Comments of the Committee 

1.25 The Committee is of unanimous opinion that the special courts are mandated/set up 

for speedy disposal of atrocity cases and the Ministry should ensure that these special 

courts are not burdened by other general criminal cases. The cases of atrocity while at 

hearing stage should be dealt with heavy hand and frequent adjournment of such cases 

must be restrained. The Committee would also like to stress that the Prosecution and 

Delhi Government should also ensure that the witnesses in atrocity cases are provided 

with due immunity in order to avoid their turning hostile. The Committee further 

recommend that investigating agencies should also be sensitized that follow up in cases 

of atrocity is of utmost importance. The onus of arrest of the accused and timely filling of 

charge sheet in the matter falls upon the investigating agency. Therefore, it is 

recommended that prompt action in such cases be taken without delay and robustness on 

part of investigating agency should be ensured. 

The Committee reiterate that Delhi Police should make concerted efforts in the 

matter and develop sturdy system whereby prompt cognizance of cases of atrocities is 

followed by dedicated investigation and display of alacrity in chargesheeting the accused 

without delay which would ensure equitable justice to aggrieved SC/ST complainants, 

Recommendation No. 12 

1.26 The Committee had recommended as under: 

“The Committee have been informed that in other states, a large number of SCSP schemes 

with huge outlays are included in the agricultural sector while in Delhi, the allocation under the 

agricultural sector constitutes a minor portion of the budget as the scope for agriculture is limited 

here. In this regard, the Committee recommend that a survey of SC driven schemes may be 

explored and carried out among various sectors. The Committee also desire the Government of 

NCT of Delhi to consider re-allocation of funds among various schemes under the SCSP which 

have seen increased SC beneficiaries over the years.” 

Reply of Government 

1.27 In this regard, the Ministry have submitted the following reply: 



 

“In this connection, it is to inform that the Agriculture Unit, Development Department, Govt. 

of NCT of Delhi, is implementing a State Sector Scheme namely “Farm Advisory Integrated 

Agriculture Development including Extension Education (SCSP) Non-Plan etc. under which 

following items are provided to the SC beneficiary of Delhi, Maximum up to Rs. 5,000/- per 

beneficiary i.e. 

1.  Metallic Storage Bin 10 Quintal Capacities. 

2.   Hand Operated Chaff cutter/Hand Operated Insecticide, Sprayer /Duster. 

3. Agriculture inputs such as Seed, Fertilizer / Insecticide, Pesticide etc. 

The assistance under the scheme was last enhanced during the year 2007, from Rs. 2500/- to 

5000/- by the Finance Department, Govt. of NCT of Delhi. The input cost provided to the 

beneficiaries under the scheme has been increased drastically due to inflation. In spite of this no 

beneficiary comes forward to accept the assistance in NCT of Delhi. The proposal for 

enhancement of assistance under the scheme for existing Rs. 5000/- to 10,000/- was sent to the 

Finance Department, Govt. of NCT of Delhi. The Finance Department has raised some 

objections. Therefore the proposal is being again sent to Finance Department for enhancement of 

assistance under the scheme. 

             It is also informed that area under Agriculture is going to shrink day by day, in Delhi due 

to fast urbanization/ Industrialization and use of land for other purposes, therefore, the Agriculture 

Activity in NCT of Delhi is very limited. The fund under the scheme during the year 2023-24 is Rs. 

6.67 lakh which is sufficient. Keeping in view the present situation of agriculture in NCT of Delhi.  

The SC driven schemes will be studied/examined in consultation with Planning Department, 

GNCTD. 

 (Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

Comments of the Committee 

1.28 The Committee have been informed that there are hardly any takers for agricultural 

related financial assistance in Delhi. Further it has been informed that the SC driven 

schemes will be studied/examined in consultation with Planning Department, GNCTD. The 

Committee would like to be apprised of the outcome of such studies within three months 

of presentation of this Report. 

Recommendation No. 17 

1.29 The Committee had recommended as under: 



 

“From the reply of the GNCT of Delhi, the Committee note that  motorable access is not 

available directly from Charak Sadan Society to DG-2 Block Vikaspuri via the MCD Primary 

school as the MCD Primary School Building has been reconstructed in 2017. The Committee 

would like to stress that due to this, SC residents in the vicinity and others are being deprived of 

direct road access. The Committee would like to suggest the Delhi Government to examine the 

matter in detail and come forward with a plausible solution in public interest after discussion with 

the Department of Education in this regard.” 

Reply of Government 

1.30 In this regard, the Ministry have submitted the following reply: 

“In this regard, it is submitted that there is MC Primary School, Budhella Village is running 

since 1948 under the jurisdiction of the Education Department, West Zone and currently 591 

Children are studying in the school, age group 4 to 11 years. As per the report of Principal 

Concerned that the motorable access cannot be provided from the school to any society because 

the safety and security of Kids/Students of the school is the responsibility of management of the 

schools. 

 It is also submitted that the school premises cannot be used for any purpose for non academic 

activities or commercial activities for any reason (HC). 

Therefore, motorable access cannot be provided directly or indirectly via School premises of 

MCPS Budhella Village for Charak Sadan Society to DG-2 Block Vikaspuri in the largest interest 

of the security and safety of the students.” 

 (Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

Comments of the Committee 

1.31 The Committee have been informed that the motorable access cannot be provided 

from the   school to any society because the safety and security of Kids/Students of the 

school is the responsibility of management of the schools. The Committee would, 

therefore like to direct Government of NCT of Delhi to form a Committee to examine the 

possibility of providing motorable access from Charak Sadan Society to DG-2 Block 

Vikaspuri in public interest benefitting large number of residents. 

Recommendation No. 18 

1.32 The Committee had recommended as under: 



 

“The Committee during their local study visit discussed the issue bought forth by the 

SC/ST teachers‟ forum regarding reservation in promotion among various category of teachers till 

the level of Vice Principal.  The Committee would like to invite the attention of Delhi Government 

towards DOPT OM No.36012/ 16/2019-Esttt. (Res.) dated 12.04.2022 which inter alia stipulates 

reservation in promotions in higher posts. The Committee would like to recommend the  Delhi 

Government to take cognizance of the same and put together a mechanism in place to ensure 

implementation of the said DOPT OM scrupulously especially in the matter of promotion of school 

teachers.  The Committee would also like to be made aware of the details regarding the 

promotions made among various category of teachers during the last 3 years viz., details of 

roster prepared for such promotions and criteria set for the promotion of teachers among various 

categories. The Committee may also be informed regarding the corrective actions taken by Delhi 

Government/Department of Education w.r.t to memoranda already submitted by the various 

SC/ST Association/Forum.” 

Reply of Government 

1.33 In this regard, the Ministry have submitted the following reply: 

 “1. In service matters, including reservation in civil posts, the Delhi Government, being 

Union Territory / National Capital Territory, follows the OMs/instructions etc. issued by Govt. of 

India from time to time. 

DoP&T's O.M. dated 12.04.2022 on the subject - "Reservation in promotions- procedure to be 

followed prior to effecting reservation in the matter of promotions by all departments of the 

Central Government" has already been circulated by the Services Department vide letter dated 

05.05.2022 to all Head of Departments/ Autonomous Organizations/ PSUS for adherence and 

strict compliance. 

As regards the representation submitted by the SC/ST teachers' forum to the Hon'ble Committee 

during their Local Study Visit, as directed by the Chief Secretary, Delhi, the same were duly 

forwarded (in original) to the HODS of the concerned Departments of GNCTD for necessary 

action and to submit action taken report within 03 weeks to the O/o the Chief Secretary, Delhi 

(copy enclosed). 

2. However, reservation in promotion is given to SC/ST candidates as per prescribed  

guidelines/instructions issued by Government of India. 



 

The promotion to the post of PGT from TGT are done in compliance with the DoPT OM No. 

36012/16/2019-Estt. (res.) dated 12.04.2022 duly endorsed by Services Department, GNCT of 

Delhi vide letter No. F.19(17)/2018/S.IV/631-38 dated 05.05.2022.  

Accordingly, the Post Based Roster Committee of this Directorate had submitted category wise 

vacancy statement (including SC/ST/PWD) and the same was perused by the Liaison 

Officer/Nodal Officer SC/ST and duly approved by the Competent Authority i.e., Director of 

Education.  

The details of Promotions of TGTs to PGTs made during the last 3 years are as under:- 

 

 

 

 

 

 

 

 

The data on reservation in promotion from Assistant Teachers to the post of TGT/ TGT (MIL) of 

SCs and STs including merit cases during last three years are as under: 

Year SC ST 

2019-20 127 17 

2020-21 42 13 

2021-22 176 37 

 

Further, as per latest vacancy position provided by Post Based Roster Committee of this 

Directorate there are 385 vacancies of SCs and 165 vacancies of STs are reserved for Promotion 

from Assistant Teachers to the post of TGT/TGT The roster of Promotion is prepared by the Post 

S.

N

o 

Vacancy 

Year 

Total 

No of 

Teac

her 

prom

oted 

Prom

oted 

Teac

hers 

(UR) 

Prom

oted 

Teac

hers 

(SC) 

Prom

oted 

Teac

hers 

(ST) 

Promotion Order No.  

1. 2019 452 366 75 11 NoF.No.DE2(2)(1)/E-II/2018-19/845 

dated 27.05.2021. 

2. 2020 1184 932 220 32 NoF.No.DE2(2)(1)/E-II/2018-19/846 

dated 27.05.2021 

3 2021 723 582 128 13 DE.2(2)(3)/Promotion/2021/E-II/863 

dated 22.09.2022 



 

Based Roster Committee of this Directorate on the basis of DOPT Guidelines/Circulars issued 

from time-to-time by GOI. 

The promotion to the post of Group B and Group C are done in compliance with the DOPT Om 

no. 36012/16/2019- Estt (res) dated 12.04.2022 duly endorsed by services department, GNCT of 

Delhi vide letter no. F.19(17)/2018/S.IV/631-38 dated 05.05.2022. Accordingly the post based 

roster committee of this Directorate has submitted category wise vacancy statement (including 

SC/ST/PWD) and the same was perused by the Liaison Officer/Nodal Officer SC/ST and duly 

approved by the Competent Authority i.e. Directorate of Education.  

The details of promotions of PRT to TGT made during the last 03 years are as under: 

Group-B Post Domestic Science Teacher 

S.N

o 

Vacancy 

Year 

Total No. 

Promoted 

UR SC ST 

1 2018-19 26 25 01 00 

2 2021-22 02 01 01 00 

3 2022-23 03 03 00 00 

 

 

 

 

 

 

 

 

 

 

3. Replies from the universities/higher education institute under Delhi Govt: 

Group C Lab Assistant 

S.N

o 

Vacancy 

Year 

Total No. 

Promoted 

UR SC ST 

1 2020-21 115 96 17 02 

2 2021-22 233 161 71 01 



 

(i) It is submitted that various colleges in their reply has submitted that the faculty members of 

SC/ST Categories are promoted as per UGC/University of Delhi promotion rules/roster. 

(ii) Further, Universities has submitted that the faculty members are promoted as per the 

Career Advancement Scheme (CAS) notified vide UGC regulations on Minimum qualification for 

appointment of teachers and other academic staff in universities and colleges and measures for 

the maintenance of standards in Higher Education. 

                                                                (DHE) 

(iii)The University follows Career Assured Scheme (CAS) as per UGC guidelines for teaching 

staff. 

                                                              (IGDTU) 

(iv)The University follows Career Assured Scheme (CAS) as per UGC guidelines for teaching 

staff. 

                                                                   (DTU) 

(v)In the matter of Promotion, CAS promotion policy of UGC/AICTE is being followed for teaching 

staff and for non-teaching staff GOI/GNCTD policy is be followed in letter & spirit. 

                                                                  (DPSRU) 

(vi)The roster is maintained for direct recruitment and promotions of teaching/non teaching posts 

in the University as per DOPT Model Roster of Reservation with reference to posts for Direct 

recruitment on All India Basis by Open Competition.  

                                                                  (NSIT) 

(vii) NLU Delhi has adopted UGC Revolutions for appointment and promotions of teachers in the 

university. As per the career advancement scheme (CAS) of UGC, all teachers get promotions 

from time to time after completing the requisite qualifications. The promotions under CS  are not 

post based the post of the faculty members is upgraded as a personal measure with the 

promotion as per the UGC regulations. There is no promotional post of Vice Principal in the 

university. 



 

(National Law University) 

                 (Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

Comments of the Committee 

1.34 The Committee note that the representation submitted by the SC/ST teachers' forum 

to the Hon'ble Committee during their local study visit, was forwarded to the HODs of the 

concerned Departments of Government of NCT of Delhi for necessary action. The 

Committee would like to be made aware of the action taken replies received in this regard. 

The Committee note that the figures pertaining to promotion from the post of TGT to PGT 

during the years 2019-2021 are inadequate w.r.t to Scheduled Tribes. The Committee may 

be apprised of the reasons for the same. Further the figures regarding promotion from the 

post of Assistant teachers to TGT/TGT (MIL) should also indicate the number of SC/ST 

teachers promoted vis-à-vis unreserved category teachers to provide clear picture in the 

matter. 

The Committee note that there are 385 vacancies of SCs and 165 vacancies of STs 

reserved for promotion from Assistant teachers to TGT/TGT (MIL) in Directorate of 

Education. The Committee would categorically like to be informed about the status of 

these vacancies and the number of SC/ST teachers promoted against these posts. The 

Committee further note that in the posts of Domestic Science Teacher (Group B) and Lab 

Assistant (Group C) also the representation of SCs/STs in the promotion is either 

negligible or quite low as against the requisite percentage. The Committee would like to be 

made aware of the reasons for the same and the remedial action being taken by Delhi 

Government to ensure adequate representation of SCs/STs in these promotional posts. 

The Ministry in their written replies has stated that DoP&T's O.M. dated 12.04.2022 

on the subject - "Reservation in promotions- procedure to be followed prior to effecting 

reservation in the matter of promotions by all departments of the Central Government" 

has already been circulated by the Services Department vide letter dated 05.05.2022 to all 

Head of Departments/ Autonomous Organizations/ PSUS for adherence and strict 

compliance. The Committee are of firm opinion that simply circulating DOPT OM to 

various Departments/ Autonomous Organizations/ PSUS by service Department is just not 

enough. The Committee recommend that the Government of NCT of Delhi should seek 

quarterly report from various Departments/ Autonomous Organizations/ PSUS for strict 



 

compliance in the matter. The Committee may be apprised about the outcome in this 

regard.



 
 

CHAPTER – II 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN ACCEPTED BY THE 

GOVERNMENT 

 

Recommendation No. 2 

 The Committee had recommended as under: 

 “The Committee are given to understand that a scheme namely „Financial Assistance for 

SC Students Pursuing Higher Studies Abroad‟ has been launched by Govt of NCT of Delhi in 

Year 2019-20 which offers a financial assistance of Rs. 5 lakhs per student for a period of 2 

years.  The Committee note that the said scheme has had few takers only, keeping in view the 

fact that a parallel scheme is being implemented by the Government of India with higher 

quantum of assistance. The Committee are baffled to note that a sizeable population of GNCT 

of Delhi belonging to SC category prefer the central scheme to this scheme of GNCT of Delhi. 

The Committee would, therefore, like to recommend the GNCT of Delhi to review their scheme 

and enhance their financial assistance from 5 to 20 lakh with extension of the period of 

assistance for a minimum term of 5 years or till the time the beneficiaries complete their study. 

Delhi being the capital of the Country should set forth an example by launching schemes to set 

example for other states like Telangana Government which had introduced Ambedkar 

Overseas Vidhya Nidhi scheme in the year 2013-14 which sanctions an amount of Rs. 20.00 

lakhs per student as grant to students studying P.G courses overseas.” 

Reply of Government 

2.2 In this regard, the Ministry have submitted the following reply: 

 “The Department of SC/ST/OBC has revised its current scheme (Approved in 2019) of 

providing Financial Assistance to SC/ST student for pursuing higher studies in abroad. 

 To make the scheme more attractive, the financial support has been proposed from the present 

Rs. 5 Lakh per annum to Rs. 12 Lakh per annum for tuition fees against the current scheme of 

Rs. 5 Lakh Per annum for PG courses (up to maximum two years).  

For the Ph.D  Programmes  in the proposed draft scheme enhancement of Rs. 10 Lakh per 

annum for tuition fees has been proposed against the current maximum sealing of Rs. 5 Lakh per 

annum. 



 
 

 Further, to relate the scheme with the name of Bharat Ratna Dr. B. R. Ambedkar and to capture 

the inspiration from the life of Dr. B. R. Ambedkar who had always emphasized on the importance 

of education for social economic and political transformation, it has been proposed in the revised 

draft Scheme for additional financial assistance to students who have secured admission in 

Columbia University (USA) and London School of Economics, (UK) from where Dr. B. R. 

Ambedkar had also studied.   

For the students securing admission in these two Universities/Institute, in the proposed scheme, 

they will also be provided with maintenance allowance of   USD 12,000/- or  8,000/- GBP per 

Annum along with the full financial assistance for actual fee/tuition fee. 

The scheme can be availed by the students for masters level Phd courses, abroad in top 300 

QSWR institution/universities and London School of Economics (LSE) and Columbia University    

The revised scheme is yet to be placed before the Cabinet for consideration and approval.” 

 

(Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

Comments of the Committee  

2.3   Please see Para No. 1.10 of Chapter I 

Recommendation No. 3 

2.4 The Committee had recommended as under: 

 “The Committee observe that over the years, the number of SC students under the ambit 

of Dr. B. R. Ambedkar meritorious award /scheme for SC/ST/OBC students have been sparse. 

The Committee would like to be apprised of the details and the amount of scholarship disbursed 

during the year 2022-23. They would like to recommend that the scheme should be widely 

publicized so that more and more SC/ST/OBC students could get aware of the scheme and avail 

financial benefits of the scholarship. For this purpose, the onus should be entrusted to the Delhi 

Government school bodies so as to ensure that SC/ST/OBC students enrolled in various Delhi 

Government schools could be aware of such schemes and timely apply to get the benefit. This 

would not only provide much needed financial impetus to needy SC/ST/OBC students but also 

enable them to get access to higher education and make up career prospect.” 

Reply of Government  

2.5 In this regard, the Ministry have submitted the following reply: 



 
 

It is submitted that the Department for the Welfare of SC/ST/OBC, GNCTD is the Nodal 

department of the Dr. B. R. Ambedkar State  Toppers Award Scheme for SC/ST/OBC students. 

The applicants apply under the above said schemes and application is verified by the 

Institute/College at Level-1 and subsequently at Level-II i.e. (Final) verification is done by the 

Directorate of Higher Education/Technical Education. 

An Award of Rs. 25000/- is given to each of the toppers in each discipline after completion of 

degree course in each university. 

During the year 2022-23, the application received and disbursed  

Appl. Received Appl. Approved Amt. disbursed 

50 14(Total) 

09(SC/ST) 

3.5 Lakh 

 

The university shall ensure that the Dr. B.R. Ambedkar Meritorious award/scheme for 

SC/ST/OBC is widely publicized across all campuses of the university timely to enable more and 

more students to get the benefit.                                                             

The scheme is widely published time to time displaying notifications through CUMS notice board 

for the information among the students. 

(Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

Recommendation No. 5 

2.6 The Committee had recommended as under: 

“The Committee have been informed that the  Department of Welfare of SCs, STs & OBCs of  

Govt. of NCT of Delhi is implementing Jai Bheem Mukhyamantri Pratibha Vikas Yojana to provide 

free coaching facilities to eligible students belonging to SC, ST, OBC & EWS categories through 

various empanelled and prestigious institutes of Delhi. The Committee recommend that such 

schemes be vigorously advertised via print, electronic and social media so that the specific 

targeted youth groups are made well aware to avail  such golden opportunities available for them. 

The Committee desire to be informed of the number of SC/ST students enrolled under this yojna to 

avail free coaching and their rate of success during the last 5 years vis-a-vis  the institutes where 

free coachings are being offered.” 

 



 
 

Reply of Government  

2.7 In this regard, the Ministry have submitted the following reply: 

“Regarding implementation of  Jai Bhim Mukhyamantri Pratibha Vikas Yojna 

 Scheme of “Jai Bhim Mukhyamantri Pratibha Vikas Yojna” was initially approved /initated  

during the financial year 2018-19. 

 During 2019-20,  certain  amendments under the scheme regarding enhancement of 

maximum prescribed coaching fee and inclusion of students from ST/OBC/EWS Categories 

in addition to SC students have been approved.  

 During the financial year 2018-19 , 4953 SC students had availed benefits under the scheme. 

Since in the year 2019-20, amendments under the scheme were under process, institutes 

were allowed to make enrollment of  limited number of SC students under pre-revised 

scheme. As such 2071 SC students have been benefited under the pre-revised scheme 

during the year 2019-20.  

 At the end of financial year due to outburst of covid-19, schedule for conduct of various 

competitive exams, appearing of students in competitive exams and intimation regarding 

outcome have been effected substantially as students are appearing in the  competitive 

exams after completion of coaching programme as per schedule of upcoming competitive 

exams. However as per information received, 374 students have qualified the various 

competitive exams under pre-revised scheme.  

 After normalization of situation revised scheme commenced during the year 2021-22.  

However the coaching activity could barely start when there was another disruption in the 

form of closure of the institutes on account of the high level of pollution in Delhi. Further, it 

was followed by third wave of COVID which also forced the closure of the institutes for some 

more time. Department is collecting information directly from the students regarding their 

participation in coaching program & 8451 students have confirmed to availed coaching under 

the scheme during session 2021-22. As per information received, for the session 2021-22, 

1303 students have qualified the NEET /JEE entrance Exams.  

 Scheme is under revision since 2022-23, In order to overcome all the difficulties faced during 

implementation of the scheme and also to make it more effective, new revised guidelines of 

the scheme are being finalized with the provision of suitable incentive for the students on 



 
 

succeeding in competitive exams & provide intimation to the Department so as to ascertain 

actual outcome of the scheme.  

 As recommended  by the Hon‟ble Parliamentary Committee on welfare of Scheduled Castes 

and Scheduled Tribes, after approval of new revised guidelines and  empanelment of 

institutes, scheme would be vigorously advertised via print, electronic and social media so 

that the specific targeted youth groups are made well aware to avail such golden 

opportunities available for them.” 

 

(Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

Comments of the Committee 

2.8  Please see Para No. 1.13 of Chapter I 

Recommendation No. 7 

2.9 The Committee had recommended as under: 

“Upon careful analysis of the data provided w.r.t percentage of SC/ST among teaching/non 

teaching staff in colleges under the jurisdiction of Delhi Government, it is evident that requisite 

percentage of SCs and STs is not being met in these colleges especially among the teaching 

staff. It is pertinent to mention that Guru Gobind Singh Inderprasth University, a renowned 

university in Delhi, holds NIL percentage of SC/ST in teaching staff. Such figures present a grim 

picture and are a clear indicator of latent bias harbored against the individuals belonging to 

SC/ST categories.  The Committee are perplexed to note that in metro cities like Delhi where 

trained professionals of SC/ST categories are in abundance, there is surprisingly a shortfall under 

the teaching posts earmarked for SCs/STs. The Committee would like to be apprised of the 

reasons for such shortfall and remedial action being taken thereon. The Committee urge the 

Delhi Government to seek corrective action taken report from various colleges under its 

jurisdiction in this regard and submit to the Committee within a period of 3 months.” 

Reply of Government 

2.10 In this regard, the Ministry have submitted the following reply: 



 
 

“As per information given by Directorate of Higher Education, GNCTD / Department of 

Training and Technical Education, GNCTD, the position with respect to SC/ST teaching/non-

teaching staff  is as under:                                                                                     

1. For the non-teaching/teaching staff, the implementation of reservation is under review.                                                                        

(IIIT Delhi) 

2. The percentage of SCs/STs candidate are being maintained as per 200/13 points post 

based roster for Direct recruitment for teaching and Non Teaching as per prevailing guidelines 

issued by the government. (IGDTU) 

3. College of Arts if following 13 points post wise and department wise reservation roster and 

the appointment/recruitment is done as per the reservation roster.                                                                                    

(College Of Arts) 

4. The reservation norms of Govt. of NCT of Delhi are being followed at DSEU for 

teaching/Non-teaching staffs recruitment in the past one year the university has recruited the 

following number of faculty members under SC/ST/OBC category in r/o DSEU.                                                             

(OBC Category) 

Lecturer: 03 

Assistant Professor: 01 

SC Category 

Assistant Professor: 01 

ST Category 

Assistant Professor: 01 

The recruitment was kept on hold thus the other advertised reserved category positions could 

not be filled. 

In r/o E-1 Branch in Group „C‟ posts in this year: 

Name of the 

post 

SC ST OBC 

Technical 

Assistant 

01 02 02 

Lab 

Attendant 

03 02 04 

(E-I Branch, DTTE) 



 
 

5. For the non-teaching/teaching staff, the implementation of reservation is under review. 

(DTU) 

6. It is informed that the reservation of the GNCTD being followed in letter & spirit and 

representation of SC/ST community is as per the prescribed percentage. 

(DPSRU) 

7. Information from NSIT: 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

The recruitment of faculty/teachers being the technical post is done as per the UGC and AICTE 

regulations/guidelines in respect of qualification, experience, publications etc. 

(NSIT) 

8. The National Law university delhi has provided reservations for SC/ST at all level that is 

Assistant Professor, Associate Professor and Professor. The university had recruited some 

Post name Total 

Sanct

ioned 

post 

Total 

Filled 

Post 

sanct

ioned 

for 

SC 

categ

ory 

Filled up 

posts of 

SC 

categor

y 

Post 

sanctione

d for ‘ST’ 

category 

Filled up 

posts of 

‘ST’ 

category 

Professor 65 35 9 05 4 0 

Associate 

professor 130 48 19 04 9 0 

Assistant 

professor 351 131 52 21 26 5 

Grand total 546 214 80 30 39 5 

Percentage of seats 

filled:- 
39.19%  37.5%  12.8% 



 
 

teachers from SC/ST category in 2016 through the special recruitment drive. The university have 

faculty members from SC/ST categories. 

Further, Vacancies notified in due course of time as per requirement by providing reservation for 

various categories as per rules. 

(National Law University) 

9. It has been clarified by the Guru Gobind Singh Indraprastha University (GGSIPU) that 

there are 27 SCs and 05 STs teaching staff are in positioned out of a total 240 teaching posts. It 

means that representation of SC & ST in teaching staff in GGSIPU is 11% and 2% respectively. 

Further, the university is in the process of filling up all vacant positions as per roaster. Recently 

university has conducted interviews for the post of Assistant Professors on regular basis only for 

SC/ST/OBC/EWS as per roaster point. 

(GGSIPU)  

10. As far as Dr.B.R.Ambedkar University Delhi is concerned, the University is providing 

reservations to SCs and STs in teaching recruitments as per Govt. of India/ Govt. of NCT of 

Delhi/UGC guidelines.  

 

Further it is submitted that out of 225 teaching posts, 32 posts have been earmarked for SC 

category and 15 posts have been have been earmarked for ST category. Out of these earmarked 

posts, 18 posts reserved for SCs and 05 posts for STs have been filled till date. 

Further, the University has advertised 09 teaching posts earmarked for SCs and 08 posts for 

STs. The recruitment process is undergoing and is likely to be completed shortly. 

(Dr.B.R. Amebdkar University) 

(Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

Comments of the Committee 

2.11  Please see Para No. 1.19 of Chapter I 

Recommendation No. 8 

2.12 The Committee had recommended as under: 

“The Committee note that in the year 2022, 955 flats were allotted to SCs and STs. In this 

regard, the Committee would like to be apprised of the category of such flats allotted to SC/ST 

individuals vis-a-vis possession letters of the flats given to them and also whether these flats are 



 
 

equipped with basic amenities. They would also like to know whether these flats were allotted 

under any special schemes and whether there have been any instances of rejection post 

allotment. The Committee in view of the financial position of SC/ST and other allottees under EWS 

category who could not take possession of flats due to various reasons, recommend for refunds of 

deposit.” 

Reply of Government 

2.13 In this regard, the Ministry have submitted the following reply: 

      “DDA has allotted 955 Flats to SCs/STs in DDA Special Housing Scheme 2021. The Flats 

allotted are of HIG/MIG/LIG/Janta/EWS Category and 233 no. of possession letters have been 

issued to the allottees who have submitted the payment and completed the codal formalities as 

per the DDA guidelines. The flats allotted are equipped with all the basic amenities such as STP, 

Parks/Community Hall, Gated community etc. 

        The flats were offered in DDA Special Housing Scheme-2021 which was open to general 

public and in the scheme reservations were provided to the SC/ST categories as per the scheme 

guidelines. 

     Further, the scheme has an option by the allottees to surrender the flats, which they can 

exercise.“ 

 (Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

Comments of the Committee 

2.14 Please see Para No. 1.22 of Chapter I 

Recommendation No. 11 

2.15 The Committee had recommended as under: 

“The Committee note that Govt. of NCT of Delhi is implementing a skill training scheme in 

collaboration with the Apparel Training and Design Centre (ATDC) and the National Small 

Industries Corporation (NSIC). The Committee are happy to note that the number of individuals 

receiving skill training is steadily on rise. They desire to be informed of the number of SC/ST 

individuals among them who have received training. The Committee would further like to stress 

that training being imparted as such is meaningless unless any provision of employment avenues 

is provided for. The Committee, therefore, recommend that the trained individuals including 



 
 

SC/ST persons should be provided with all the economic and technical help in case they desire to 

set up their own business ventures. The Committee also recommend the Delhi Government to 

organize job fairs or employment camps for providing placement to such trainees so that they 

become self-reliant in their lives.” 

Reply of Government 

2.16 In this regard, the Ministry have submitted the following reply: 

“The Corporation (DSFDC) under administrative control of Department for the Welfare of 

SC/ST/OBC, GNCTD has been implementing Vocational Training Programme since the Financial 

year 2008 onwards and till now has imparted vocational training and to good number of 

candidates under different courses.  

The programme is to being implemented in conjunction with the training partners viz. National 

Small Industries Corporation (NSIC) and Apparel Trade and Design Center (ATDC).  

During the financial year 2021-22 the Corporation had imparted Vocational Training to 823 

candidates, 489 candidates belonging to the target by ATDC and 334 candidates through NSIC.  

During the current financial year i.e. 2022-23, 1614 candidates in total are undergoing vocational 

training (i.e. 1157 through ATDC and 457 through NSIC).  

The Corporation had imparted Vocational Training to 389 Scheduled Castes candidates under 

different courses offered by ATDC and NSIC respectively during the preceding financial year 

2021-21, whereas during the current financial year 2022-23 408 trainees of Scheduled caste 

candidates are undergoing Vocational Training through ATDC and 250 trainees from NSIC 

respectively.  

Apart from this the Corporation has formed separate monitoring Committees to see the smooth 

functioning of the Vocational Training Programmed offered by NSIC and ATDC. The Committee 

members inform the trainees undergoing vocational training at individual NSIC and ATDC centers 

at regular intervals about the welfare schemes being implemented by the Corporation exclusively 

for the target groups and motivate and encourage them all to come forward and seek the benefit 

of welfare schemes formulated and being implemented by the Corporation exclusively for the 

target groups.  

Delhi SC/ST/OBC/Minorities and Handicapped Finance and Development Corporations being a 

welfare organization is deeply committed to assist the target groups by extending concessional 



 
 

loans for self-employment activities and to enable them to become self-reliant and earn their 

living with dignity and honor.” 

 (Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

Recommendation No. 12 

2.17 The Committee had recommended as under: 

“The Committee have been informed that in other states, a large number of SCSP schemes 

with huge outlays are included in the agricultural sector while in Delhi, the allocation under the 

agricultural sector constitutes a minor portion of the budget as the scope for agriculture is limited 

here. In this regard, the Committee recommend that a survey of SC driven schemes may be 

explored and carried out among various sectors. The Committee also desire the Government of 

NCT of Delhi to consider re-allocation of funds among various schemes under the SCSP which 

have seen increased SC beneficiaries over the years.” 

Reply of Government 

2.18 In this regard, the Ministry have submitted the following reply: 

“In this connection, it is to inform that the Agriculture Unit, Development Department, Govt. 

of NCT of Delhi, is implementing a State Sector Scheme namely “Farm Advisory Integrated 

Agriculture Development including Extension Education (SCSP) Non-Plan etc. under which 

following items are provided to the SC beneficiary of Delhi, Maximum up to Rs. 5,000/- per 

beneficiary i.e. 

1.  Metallic Storage Bin 10 Quintal Capacities. 

2.   Hand Operated Chaff cutter/Hand Operated Insecticide, Sprayer /Duster. 

3. Agriculture inputs such as Seed, Fertilizer / Insecticide, Pesticide etc. 

The assistance under the scheme was last enhanced during the year 2007, from Rs. 2500/- to 

5000/- by the Finance Department, Govt. of NCT of Delhi. The input cost provided to the 

beneficiaries under the scheme has been increased drastically due to inflation. In spite of this no 

beneficiary comes forward to accept the assistance in NCT of Delhi. The proposal for 

enhancement of assistance under the scheme for existing Rs. 5000/- to 10,000/- was sent to the 

Finance Department, Govt. of NCT of Delhi. The Finance Department has raised some 

objections. Therefore the proposal is being again sent to Finance Department for enhancement of 

assistance under the scheme. 



 
 

             It is also informed that area under Agriculture is going to shrink day by day, in Delhi due 

to fast urbanization/ Industrialization and use of land for other purposes, therefore, the Agriculture 

Activity in NCT of Delhi is very limited. The fund under the scheme during the year 2023-24 is Rs. 

6.67 lakh which is sufficient. Keeping in view the present situation of agriculture in NCT of Delhi.  

The SC driven schemes will be studied/examined in consultation with Planning Department, 

GNCTD. 

 (Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

Comments of the Committee 

2.19 Please see Para No. 1.28 of Chapter I  

Recommendation No. 14 

2.20 The Committee had recommended as under: 

“During the local visit of the Committee to Delhi Government office, it was informed that 

entire process of issuing caste certificate will be made online rendering the entire process a 

faceless exercise. The Committee are of considered opinion that this is an important step in 

simplifying the procedure and would remove the unnecessary hiccups being faced by the SC/ST 

applicants while obtaining their caste certificates. In their opinion, it need a stringent monitoring to 

refrain the middlemen and curb the red tapism associated with the process. The Committee 

further desire that Delhi Government may explore the possibility to link caste certificate with 

Aadhar card. The Committee would like to be apprised of the progress made in the matter along 

with a clear time line by which the entire process will be made operational online.” 

Reply of Government 

2.21 In this regard, the Ministry have submitted the following reply: 

“Facility for applying and issuance of various certificates including for SC/ST certificate is 

being done in Online mode through the e- district portal of the Revenue department. Timeline for 

issuance of certificate are provided on the website, as per the website of Revenue Department. 

However, to ascertain the authenticity/ genuineness of the documents uploaded by the applicant 

on the e- district portal applicant has to visit just once for the verification of the documents.” 

 (Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

 



 
 

Recommendation No. 15 

2.22 The Committee had recommended as under: 

“The Committee note that apart from one complaint against obtaining fake SC certificate 

and another case that is sub judice in the matter, there have been no other cases related to fake 

SC certificate in GNCT of Delhi during the last 5 years. The Committee while appreciating the 

efforts desire to know the progress made in the aforesaid ongoing cases. They would also like to 

be apprised of the status of proceedings against the officials of Delhi Jal Board for obtaining 

employment on the basis of fake ST certificate. The Committee would like to emphasize that all 

precautionary measures should be taken by all departments under Delhi Government at entry 

level itself by  way of departing training to the officials dealing with recruitment procedure to be 

extra vigilant while examining the caste certificate. The certificates should invariably be verified 

from appropriate authorities within the specified time as per latest OM No. 41034/2/2022-Estt. 

(Res-I) dated 21.10.2022 issued by DoPT. The Committee recommend that guilty person should 

not only be dismissed from the service but FIR should also be registered against him/her to 

refrain such errant persons from getting involved in such illegal activities.” 

Reply of Government 

2.23 In this regard, the Ministry have submitted the following reply: 

“Details of 34 cases regarding submission of fake ST caste certificate by the officials of 

DJB at the time of their appointment was provided vide letter no. DJB/Vig./02/2023/1625 dated 

14.04.2023. Present status of said 34 cases is attached as Annexure-III of Point No.15  

       In addition to above, one more employee namely Sh. Rabindra Kumar, shift in-charge has 

been issued charge sheet on 24.07.2023 for obtaining job in DJB on the basis of fake ST caste 

certificate. His name is mentioned at Sr. no. 35 of Annexure-III of Point No.15 However, caste 

certificates are verified in a routine manner. 

However, in the "Offer of Appointment" which is issued to the candidates, selected by Delhi 

Police, it is clearly mentioned that the appointment is provisional and is subject to verification of 

his/her educational qualification/ SC/ST/ OBC/EWS certificate etc. Delhi Police meticulously 

follow the directions issued vide O.M. No.41034/2/2022- Estt. (Res.-I) dated 21.10.2022. In case, 

during the process of verification, it is reveals that any of such documents/certificates is false, 

necessary pursuant action against such appointee is taken by the Competent Authority 



 
 

concerned, and in the event of forgery of document(s), in addition thereto, a criminal case is also 

registered against him/her.”                      

(Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

Recommendation No. 16 

2.24 The Committee had recommended as under: 

“From the reply of the GNCT of Delhi, the Committee note that the construction work  of 

cultural centre at Vikaspuri is pending since 2019 and stated to be completed within a period of 

18 months from the start of work. It has also been informed that the completion time shall be 

reckoned from the date of approval of building plans by local bodies or handing over of clear site 

by Sahitya Kala Parishad, whichever is later. The Committee would like to emphasis that the 

work regarding the construction of cultural centre is of vital nature benefiting both the General 

and the SC population of the area at large. The cultural centre once constructed will be providing 

recreational and other basic amenities in the area which will facilitate the residents especially the 

children of the area. The Committee, therefore, recommend that the construction of proposed 

cultural centre be expedited and completed without any further delay.” 

Reply of Government 

2.25 In this regard, the Ministry have submitted the following reply: 

“The present status report / Action Taken Report on construction work of Cultural Centre at 

Vikaspuri, New Delhi has been prepared as under – 

Reply - Action Taken Report by DTTDC 

1. The requisition for Construction of Cultural Complex for Sahitya Kala Parishad at Budhela 

Vikaspuri, New Delhi, was received from the Secretary, Sahitya Kala Parishad vide letter no. 

2/A/1(1)/land/VP/SKP/2019-20/666 on 30.08.2019. 

2. The Preliminary Estimate amounting to Rs.49,90,48,700/- was conveyed on 01.12.2020. 

3. Delhi Fire Service has given NOC on 29.03.2022. 

4. Delhi Jal Board has given NOC on 01.04.2022. 

5. DDA has given further extension of time for construction of building on 21.10.2022. 

6. The detailed estimate was Technically Sanctioned on 28.12.2022. 

7. NIT was floated on 19.01.2023 and opened on 06.02.2023. 



 
 

8. The Budhela Welfare Association and others have raised the objection and demanded to defer 

the tender work on 15.02.2023. 

9. Technical Bids approved by the competent authority on 06.03.2023 with remarks "we may 

open financial bids will be accepted after resolution of the Issue". 

10. The financial bid was opened on 10.03.2023 but the process of financial bid approval was 

stopped due to objection of Budhela Welfare Association and others. 

11. The Deputy Secretary Art, Culture & Languages has given direction to the DTTDC for go 

ahead with codal formalities for construction of SKP building on 18.04.2023. 

12. Accordingly, Financial Bid was forwarded to Chief Project Manager for acceptance of 

competent authority on 20.04.2023 and Chief Project Manager had forwarded the Financial Bid to 

Competent Authority on 10.05.2023. 

Since the work was awarded to the agency on 12.10.2023, the work could not be taken by the 

contractor due to ban on construction work imposed by National Green Tribunal for improvement 

of Air Quality Index in Delhi NCR. Now the work is in progress and 80% Earth work in excavation 

for basement has been completed and other activities of construction are also in progress.”   

(Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

 

 

 

 



 

CHAPTER – III 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEE DO NOT 
DESIRE TO PURSUE IN THE LIGHT OF THE REPLIES RECEIVED FROM THE 

GOVERNMENT 
 

Recommendation No. 4 

 The Committee had recommended as under: 

“The Committee note that dropout rates have been significant in case of ST students 

both at primary and at higher secondary levels. The Committee are of the view that corrective 

measures undertaken by the Delhi Government like providing Mid Day Meal and giving Mini 

Snack Break to such students, collaborating with DCPCR (Delhi Commission for Protection of 

Child Rights) for the Early Warning System which keeps a tab on long absenting students and 

holding regular meetings with the parents would certainly go a long way in curbing the dropout 

rates. They would like to be apprised of any positive outcomes achieved post corrective 

measures taken as such.”  

Reply of Government  

3.2 In this regard, the Ministry have submitted the following reply: 

“ 1. Free text Books, Free Uniform and Reimbursement towards expenditure incurred 

for admission (25% of total approved seats) under Section 12(1)(c) of RTE Act 2009, are some 

steps taken under Centrally Samagra Sponsored Scheme of Shiksha, to check dropout of 

students including ST students. However, since no specific study has been conducted to 

quantify the positive outcomes achieved, subsequent to corrective measures taken by 

Samagra Shiksha-Delhi, hence further details are unavailable at this juncture. 

2. It is a fact that the dropout rate of ST students has been significant at primary level in 

MCD schools. In addition to the corrective measures undertaken by the GNCTD like providing 

Mid Day Meal (MDM) and giving other incentives and facilities to the students, efforts have 

been made to create the atmosphere of MCD schools attractive and students friendly to retain 

the students till they complete education upto class 5th standard and get admitted in class 6th 

for competing secondary education. Moreover, to motivate the students in particulars and the 

parents in general to continue the education of the students, MCD in collaboration with Delhi 

Commission for Protection of Child Rights (DCPCR) has decided to introduce early warning 

system to be monitored by DCPCR team which will greatly benefit the students by preventing 



 

 
 

dropout and addressing vulnerabilities among identified students. Under the early warning 

system, a message will automatically be sent to the parents of the students in case the student 

remain absent from the school and ask the reason for their absence and also intervene/help 

the students to resolve if there is any health issue for their absence by giving them medical 

facilities and other assistance if so required to retain them in school till they compete primary 

education and get admitted in class 6 after pursuing primary education in order to complete 

their secondary education. 

3. Mid Day Meal amongst students-c this is already in force and regularly good quality 

freshly cooked mid day meal served following all the codal formalities. However, there is no 

provision regarding Mini Snack Break in the P.M. Poshan Scheme under extant policy of GOI.  

As far as New Delhi Municipal Council Schools are concerned, there is no dropout of ST 

Category Student for the academic year 2022-23 & 2023-24 observed. 

For the student who remains absent for a long period from school, HOS are taking following 

measures:- 

i) Students are being sensitized regularly in the morning assembly, weekly house meetings 

and PTMs. 

ii) Written and telephonic 

Communication made with parents of the absent child, if found any, regarding his/her absent 

from school. 

iii) Teacher/messenger from school staff sent to the residence of such child.” 

(Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

Recommendation No.9 

3.3 The Committee had recommended as under: 

“The Committee note that the Department for Welfare of SC, ST & OBCs is 

implementing a scheme namely „Improvement of SC Bastis‟. In this regard, the Committee 

would like to know the details of such bastis which have been redeveloped during the last 

three years.  

 The Committee observe that Delhi SC/ST/OBC Financial Development Corporation 

(DSFDC) provides loans to SC & ST applicants for income generation in collaboration with 

Apex Corporations under which loans to the tune of Rs.3.00 lakh per beneficiary is provided for 



 

 
 

various activities approved by the MCD. The Committee would like to be apprised whether 

such loan provisions have paved the ways for fruitful income generation 

opportunities/jobs/ventures for the applicants and to what extent. The Committee would also 

like to be informed about the criteria of repayment and current status thereof. The Committee 

further note that beneficiary coverage is low despite various schemes in place and are on 

decline during the last several years. The Committee would like to know the reasons for the 

same and recommend that the loan amount of such scheme should be suitably increased to 5 

lakh keeping in view the increased dearness and inflation rate to meet their requirement and 

also to gain popularity among the SC beneficiaries.” 

Reply of Government 

3.4 In this regard, the Ministry have submitted the following reply: 

“Regarding implementation of scheme of “Improvement of SC Basties” 

 Department is implementing the scheme, “Improvement of SC Basties” for improving the 

living conditions of SC residents. Improvement works under the scheme is being taken up 

on the request of area MLAs, residents or their associations in such Basties. 

 Since the SC community is spread/living all over Delhi which has  a metropolitan character 

as such Delhi generally do not have localities where exclusively SC communities are 

residing. The over all percentage on the community is around 17-18% in a dispersed 

pattern of habituation in an urban agglomeration, therefore the Basties / localities which 

have a population of 33% or more of SCs/STs as per 2011 Census  

Report is considered as SC/ST Bastie/locality. Further, under the scheme, improvement 

works are also  taken up in the 20 Point Programme colonies where residential plots were 

allotted to land less persons , Chaupals already allotted to/ being used by SC community.  

 The works as proposed by RWA/Area MLAs like construction/repair of chaupals, libraries, 

development of parks, repair /construction of common bathroom and community latrines, 

repair of kachha roads, Construction of CC flooring of approach roads, laying water sewer 

lines/drains, culverts, development of crematorium/burial ground, installation of street 

lights/high mast lights etc.   are examined and approved for providing financial assistance 

under the scheme- “Improvement of SC Basties”. Complete locality/basti is not 

redeveloped. 



 

 
 

 As desired by the Hon‟ble Parliamentary committee on welfare of Scheduled Castes and 

Scheduled Tribes, name of works along with localities in which improvement works have 

been taken up during the last three years is enclosed 

at Annexure-I of Point 9. 

The provisions of loans provided by DSFDC have definitely paved ways for fruitful income 

generation opportunities among the target group. 

 During the last one decade the repayment capacities of the beneficiaries have also increased 

and the beneficiaries are repaying their loan without any problem.  

Recovery position of last three years in respect of cases sanctioned from 2017-18 onwards by 

DSFDC are placed at Annexure- II (A) of Point 9 and recovery position of 03 years in respect 

of  cases sanctioned prier to 2016-17 by DSFDC is at Annexure-II (B) of Point 9. 

The data depicts that the loan sanctioned during the last few years  the repayment capacity of 

the target group has increased and they are repaying the loan amount without any installment.  

Regarding the repayment criteria, the loan is to be repaid in 72 equated monthly installments 

with moratorium period of 6 months. Further, loan below 50,000/- is sanctioned without any 

surety, whereas loan above Rs.50,000/-is sanctioned on production of one Government servant 

Surety. 

In this regard, it is submitted that the DSFDC has been facing shortage of funds from the 

NSFDC as the Corporation has already exhausted drawl of funds against the Block State 

guarantee of Rs.10.00crore which will be repaid by the beneficiary in next 5-6 years.  

Further the DSFDC has tried for increase of Block State Guarantee. For giving State 

Government Guarantee a Guarantee Redemption Fund (GRF) is to be established in the Public 

Account of India for redemptions of guarantee given to CPSEs, Financial Institutions, etc. by the 

Central Government, whenever such guarantee are involved. The funding to the Guarantee 

Redemption Fund is to be done through budgetary appropriation as considered appropriate 

under the head Transfer of Guarantee Redemption funds through Demand for Grants of the 

Department of Economic Affairs. Since Government of Delhi does not have a Public Account, 

the Government of Delhi is not empowered to give guarantee to raise loans.  

In view of the above, DSFDC is unable to raise more loan from the NSFDC for further sanction 

to the target group.” 

 (Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 



 

 
 

CHAPTER – IV 

 
RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH REPLIES OF THE 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND WHICH 

REQUIRE REITERATION 
 

Recommendation No. 1 

 The Committee had recommended as under: 

 “The Committee note that in order to check the under utilization of funds and upward 

revision in budget w.r.t pre/post matric scholarships, systemic intervention is required to 

ensure wider and uniform coverage of beneficiaries under these schemes.  The Committee, 

therefore, desire to be apprised of various steps being taken by Delhi Government in order to 

ensure that the pre/post matric scholarship schemes are operating optimally and to its full 

potential in GNCT of Delhi. The Committee further note that computerization of admission 

process aims at integrating the registration of beneficiaries for grant of various scholarship with 

the admission process itself. They would like to be informed whether the said computerization 

process has led to any augmentation in the number of beneficiaries. In this regard, the 

Committee would like to be apprised of the number of total students vis-a-vis SC/ST students 

who have been granted pre/post matric scholarships during the last 5 years in various Delhi 

Government run schools. 

 The Committee note that there has been a 90-96% utilization of budget allocated 

towards the disbursement of scholarship. They recommend that schemes targeting SC 

students should be specifically and prudently oriented in order to encourage the SC students 

of financially weaker background to continue pursue their studies.”  

Reply of Government 

4.2  In this regard, The Ministry have submitted the following reply: 

 “The various steps being taken by the Directorate of Higher Education to ensure that the 

Post Matric Scholarship Schemes are operating optimally and to its full potential in GNCT of 

Delhi are as follow: 



 

 
 

1. Ensure setting up of help desk by the Educational Institutes and appoint a Nodal Officer to 

assist the eligible students to apply online. 

2. Information to be prominently displayed on the notice board & outside of Educational 

Institutes. 

3. Students should be briefed about the scholarship schemes and their benefits regularly. 

Further. by the Computerization process the number of beneficiaries under Post Matric 

Scholarship Scheme for SC Students have increased year by year as shown below:- 

Year No. of beneficiaries 

2020-21 1127 

2021-22 1508 

2022-23 2207 

(Information as obtained from Directorate of Higher Education However Post Matric 

Scholarships are also disbursed by Higher Education and Technical Education) 

The Details of Scholarships availed by SC/ST students under the Central Scheme(CSS) & 

under the schemes of States are given as under : 

3. CSS Schemes: 

C. PRE-MATRIC Scholarship Scheme (CSS) for SC Students  

D. Students  

Year 

2019-20 

Year 

2020-

21(C

OVID 

Perio

d) 

Year 

2021-

22(Inc

luding 

backl

og) 

Year 

2022-

23(Inclu

ding 

backlog) 

Year 2023-24 

(Including backlog) 

   

14643 0 54934 3548 737    

 

 

 



 

 
 

E. POST-MATRIC Scholarships Scheme (CSS) for SC Students  

Year 

2019-20 

Year 

2020-

21(C

OVID 

Perio

d) 

Year 

2021-

22(Inc

luding 

backl

og) 

Year 

2022-

23(Inclu

ding 

backlog) 

Year 2023-24 

(Including backlog) 

   

19359 0 24590 5693 3455    

4. PRE-MATRIC/POST-MATRIC Scholarships under State Schemes : 

G. Mukhyamantri Vidyarthi Yojana for Class IX – XII
th

 for SC/ST/OBC 

Year 

2019-20 

Ye

ar 

202

0-

21(

CO

VI

D 

Per

iod

) 

Year 

2021-

22(Inclu

ding 

backlog) 

Year 

2022-

23(Inclu

ding 

backlog) 

Year 2023-24 

(Including backlog) 

   

Scheme 

not 

launche

d. 

0 Total 

24,971 

 

SC/ST-

13,701 

 

Total 

15,492 

 

SC/ST-

8545 

 

Total 

3754 

 

SC/ST- 

1772 

 

   

H. Merit Scholarship to SC/ST/OBC Students of College/Professional Institutes 

Year 

2019-20 

Year 

2020-

21(C

Year 

2021-

22(Inc

Year 

2022-

23(Inclu

Year 2023-24 

(Including backlog) 

   



 

 
 

OVID 

Perio

d) 

luding 

backl

og) 

ding 

backlog) 

Total 

1461 

 

SC/ST-

943 

 

Total 

0 

 

SC/S

T-0 

 

Total 

1412 

 

SC/S

T-863 

 

 

Total 

1514 

 

SC/ST-

965 

 

Total 

1028 

 

SC/ST- 

674 

 

   

I. Reimbursement of Tuition Fees for Class I- XII
th

 for SC/ST Students. 

2019-20 2020-

21(C

OVID 

Perio

d) 

2021-

22(Inc

luding 

backl

og) 

2022-

23(Inclu

ding 

backlog) 

2023-24(Including backlog)    

Total 

25052 

 

SC/ST-

5777 

 

Total 

0 

 

SC/S

T-0 

 

Total 

25430 

 

SC/S

T-

5208 

 

Total 

28477 

 

SC/ST-

9013 

 

Total 

11371 

 

SC/ST- 

3909 

 

   

J. Mukhyamantri Vidyarthi Pratibha Yojna for SC/ST/OBC Students 

2019-20 2020-

21(C

OVID 

Perio

d) 

2021-

22(Inc

luding 

backl

og) 

2022-

23(Inclu

ding 

backlog) 

2023-24(Including backlog)    

Scheme 

Not 

Total 

0 

Total 

24971 

Total 

15492 

Total 

3754 

   



 

 
 

Launch

ed. 

 

SC/S

T-0 

 

 

SC/S

T- 

13701 

 

 

SC/ST-

8545 

 

 

SC/ST- 

1772 

 

K. Financial Assistance to SC Students for pursuing Higher Studies Abroad (For 

Masters and Phd) 

2019-20 2020-

21(C

OVID 

Perio

d) 

2021-

22(Inc

luding 

backl

og) 

2022-

23(Inclu

ding 

backlog) 

2023-24(Including backlog)    

Scheme 

Not 

Launch

ed. 

01 

 

01 01 02    

L. Dr. B. R. Ambedkar State Topper Award to SC/ST/OBC Students College 

University Topper.   

2019-20 2020-

21(C

OVID 

Perio

d) 

2021-

22(Inc

luding 

backl

og) 

2022-

23(Inclu

ding 

backlog) 

2023-24(Including backlog)    

Total 

17 

 

SC/ST-

10 

 

Total 

0 

 

SC/S

T-0 

 

Total 

0 

 

SC/S

T-0 

 

Total 

14 

 

SC/ST-

09 

 

Total 

12 

 

SC/ST- 

10 

 

   

To encourage the students to avail the scholarships, the meetings with the nodal officers of 

Education Dept./ Higher Education/ Technical Education/ Kendriya Vidyalaya are held at to 



 

 
 

orient the students about the schemes  and help them in applying for various scholarships and 

hold camps for disseminating information on Scholarship Schemes run by the  State/Central  

Govt.”    

(Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 
 

Comments of the Committee  

4.3 Please see Para No. 1.7 of Chapter I 

 

Recommendation No. 6 

4.4 The Committee had recommended as under: 

“The Committee have been informed that 25% seats are reserved for admission of EWS/DG 

category students from entry level class (nursery/pre-school, KG/Pre-primary and class-

1/primary) upto 8th class in private Un-aided Recognize school in Delhi and that the 

reimbursement is being made to these private Schools for providing free education including 

uniform, text books and writing materials to students belonging to these categories by 

Government.  The Committee would like to point out that though the students belonging to 

EWS/disadvantaged groups (SCs, STs & OBCs) are given chance to study in private un-aided 

schools yet they are forced to leave schools post qualifying of 8th standard. The private 

unaided schools only allow disadvantaged group of students including SCs and STs to 

continue upto only 8th standard commensurate to the mandate laid down by the Delhi 

government in this regard.  It is evident that these schools are quick to exhibit their prejudice 

which stems from the fact that they are not committed to social justice  and the greater welfare 

of the society by giving the disadvantaged children of SCs/STs a platform to alleviate their 

socio economic disparity. The Committee, therefore, recommend that Delhi Government 

should take cognizance of such callous attitude being meted out to the disadvantaged group of 

students including SCs and STs and bring such errant private schools to books for 

unceremoniously dropping students post qualifying 8th Standard. The Committee also 

recommend that reserved admission for EWS/DG category students should be extended from 

entry level/class 1/ primary upto 12th class in private unaided recognized schools in Delhi with 

full reimbursement of fee on actual basis. For the purpose, if necessary relevant amendments 

may be made by the Delhi Government by introducing a Bill in this regard. The Committee are 



 

 
 

of the firm view that with the effective steps, Government would be able to check on callous 

attitude of the private un-aided schools towards the weaker section of the society. The 

Committee would also like to be apprised of the effective steps taken by the Government in 

this regard.  

 It has also been informed by the Delhi Government that Department of Welfare of SC, 

ST & OBCs implements a scheme namely reimbursement of tuition fee to SC, ST & OBC 

Students for class I to XII studying in various public schools of Delhi. The students are 

reimbursed the actual tuition fee paid by them to the extent of Rs. 48,000/- per annum. The 

Committee are of opinion that the amount of tuition fee being reimbursed is quite meager 

commensurate to the fee being charged by the private schools and thus needs to be suitably 

enhanced to keep it in line with inflation. The private schools, apart from tuition fee also charge 

various other charges from students under miscellaneous heads. It is the harsh truth that in the 

absence of full fee being reimbursed to them, private schools often cancel admissions of EWS/ 

SC, ST & OBCs leaving their future hanging in balance. The Committee, therefore, 

recommend that the reimbursement of fee be made on the basis of actual fee being charged 

by the private schools.” 

Reply of Government  

4.5 In this regard, the Ministry have submitted the following reply: 

 As per Section 12(1)(c) of RTE Act, 2009, all Private re- Unaided Recognized Schools 

are under obligation to 8th admit, at the entry level classes to the extent of at least size 25% of 

the strength of that class children belonging to Weaker Section and Disadvantaged Group in 

the neighborhood and provide free and compulsory elementary education till its completion. 

 It is relevant to mention herein that the provisions of Section 12 (2) of RTE Act, 2009 

read with Rule 11 (3) of Delhi Right of Children to Free and Compulsory Education Rules, 

2011 provides that Private Unaided Recognized Schools which are already under obligation to 

provide free education to a specified number of children on account of it having received any 

land, building, equipment or other facilities, either free of cost or at a concessional rate, such 

school shall not be entitled for reimbursement to the extent of such obligation. 

 That vide Notification dated 30.12.2023, it was directed by the DoE that all the private 

unaided recognized schools which were allotted land by DDA/other government agencies 



 

 
 

having land stipulation shall also admit children from economically weaker section in 

neighborhood to the extent of twenty percent (20%) in all fresh admissions made in other 

classes above the entry level. 

 That in cases of private unaided recognized schools which are situated on private land 

or Govt. Land but do not have land obligation are only mandated to provide free education to 

the EWS/DG/CWSN Children till completion of elementary education. Thereafter, such children 

may take admission in govt. Schools of DoE, GNCTD, to complete school education after 

elementary education. 

 That RTE Act 2009. is an Act enacted by the Parliament (Act 35 of 2009) on 

26.08.2009. That to ensure that the Children belonging to EWS/DG and CWSN Category 

students admitted at entry level classes (Nursery/Pre-School, KG/Pre-Primary and Class 

1/Primary) in Private Unaided Recognized Schools if allowed to continue the school post 

elementary education, an amendment in the RTE Act 2009 is required. 

 In this regard, it is stated that Samagra Shiksha is a flagship programme under Ministry 

of Education. Its aim to providing inclusive and equitable quality education to all children under 

the Programmatic and Financial norms as per Frame Work.  

 The Directorate of Education-Delhi allocates funds for the reimbursement of the 

expenditure incurred by private unaided schools for the enrolled students belonging to 

Economically Weaker Sections and Disadvantaged Groups under section 12(1)(C) of RTE Act 

2009 as per Child Expenditure Rate approved by Finance Department, Govt. of NCT of Delhi. 

 Samagra Shiksha-Delhi has the provision of Reimbursement towards expenditure 

incurred for 25% of admission made under 12(1)(C) of the RTE Act. 2009 upto Elementary 

Level (class 1 to VIII) in private Unaided Schools. The claim for reimbursement towards the 

expenditure is made in the proposal of Annual Work Plan & Budget and as per norms of 

Project Approval Board, Ministry of Education, only 20% fund of the total approved outlay is 

allotted, which is remitted to the Directorate of Education. 

Under the present Scheme of Reimbursement of Tuition Fees for SC/ST/OBC categories 

students studying in class I to XII in schools recognized/affiliated with Dept. of Education, Govt. 

of NCT of Delhi / Municipal local bodies of Delhi, reimbursement of tuition fees, Lab fee and 

Library fees is given to students who scores 50% and above marks and  are having not less 

than 70% attendance in the preceding year. (Maximum Reimbursement amount Rs. 48,000/- 



 

 
 

or actual paid whichever is less) is reimbursed. The Department will explore if the maximum 

limit of reimbursement can be increased by studying similar schemes from other states. 

(Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

Comments of the Committee 

4.6 Please see Para No. 1.16 of Chapter I 

Recommendation No. 10 

4.7 The Committee had recommended as under: 

“The Committee note that cases registered under the SC/ST PoA Act 1989 have been 

on rise in Delhi. The Committee are dismayed to note that the number of cases, pending trail 

at the end of each year has been steadily increasing since 2018 from 344 to 487 cases 

pending at the end of year 2022. The Committee would like to flag the issue that cases where 

justice is being delayed will only prolong the agony being faced by the aggrieved SC/ST 

individuals. As per the data furnished by the Delhi government, the number of people 

convicted under SC/ST PoA Act 1989 is rather negligible, while on the other hand, the number 

of acquittals has been on rise. The Committee would like to be apprised of the reasons for 

such variation. They may categorically be informed of the reasons for pendency of cases 

awaiting trial, despite being 11 Special courts to fast track these cases.  The Committee would 

also like to know about the sincere efforts made by the prosecution in terms of investigation of 

cases, arguing, conclusive proof and effective hearing in court and disposal status of such 

cases in each of these special courts and the reasons for pendency of cases. 

 The Committee are of the opinion that Delhi, being a metropolitan city, must curb the 

cases of latent bias and caste discrimination instances amounting to atrocity which are 

increased throughout the city. There are cases which go unreported and it is disheartening to 

see that amongst the cases which are being registered, some are not charge sheeted. The 

Committee may also be informed of the reasons for the same.” 

Reply of Government 

4.8 In this regard, the Ministry have submitted the following reply: 



 

 
 

“The cases of SC/ST Act are being frequently registered on receipt of the complaints of 

atrocities. The cases registered under the SC/ST (POA) Act, 1989 and PCR Act, 1955 are 

being investigated fairly and unprejudiced. All corroborative evidences have been brought on 

the file. The investigation of the cases registered under the   SC/ST (POA) Act, 1989 and PCR 

Act, 1955 are being done. The concerned Staff is also briefed line to this in this regard to 

comply with the instruction meticulously. 

1. There are various factors which lead to increase of atrocity cases against SC/ST individuals 

and a steady rise in the registration of the cases due to the increase in atrocity incidents faced 

by the members of SCs and STs. Also the member of SCs/STs is vigilant about their rights and 

takes legal course as and when they are humiliated by other persons. 

2. There are various factors which leads to pendency/acquittal of cases in special courts:- 

 Special courts also conduct the trial of other cases under general criminal law apart 

from SC/ST cases which puts an additional burden on the special court. 

 Frequent adjournments sought by the Ld. Counsels for the parties on one pretext or the 

other. 

 Public witnesses do not come forward to depose in the manner favorable to the victims 

and at the time they become uninterested and do not support the case of prosecution. 

Moreover, the witnesses are in those cases known to the victims and their evidence is 

not beyond suspicion. 

 The witnesses depose contrary statements in the court, turn hostile and their 

testimonies remain uncorroborated and inconsistent with their previous statements. 

 In most of the cases, complaint/victim settles his/her dispute(s) with the accused out of 

court and turns hostile to the case of prosecution during the trail. 

 In number of cases, there is substantial delay on lodging of complaint and FIR on the 

part of complaint/victim in making the complaint before the police or the court. 

 Poor pairvi (follow-up) by the investigation agency/victims or the persons interested in 

them. 

 Delay in filling the charge sheet in cases of non- arrest of accused by the investigating 

agency in non-compliance of the mandate in SC/St atrocity act. 

 Frequent transfers of the officers relating to the investigation and prosecution agencies. 

 The cases of SC/St are concluded with the acquittal because of non-fulfillment of 



 

 
 

statutory requirements of “within public view” and “within public places” where the 

casteist remarks were passed. 

 Initial complaint lodged by complaint/victim found lacks of material particular.” 

 (Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

Comments of the Committee 

4.9 Please see Para No. 1.25 of Chapter I 

Recommendation No. 17 

4.10 The Committee had recommended as under: 

“From the reply of the GNCT of Delhi, the Committee note that  motorable access is not 

available directly from Charak Sadan Society to DG-2 Block Vikaspuri via the MCD Primary 

school as the MCD Primary School Building has been reconstructed in 2017. The Committee 

would like to stress that due to this, SC residents in the vicinity and others are being deprived 

of direct road access. The Committee would like to suggest the Delhi Government to examine 

the matter in detail and come forward with a plausible solution in public interest after 

discussion with the Department of Education in this regard.” 

Reply of Government 

4.11 In this regard, the Ministry have submitted the following reply: 

“In this regard, it is submitted that there is MC Primary School, Budhella Village is 

running since 1948 under the jurisdiction of the Education Department, West Zone and 

currently 591 Children are studying in the school, age group 4 to 11 years. As per the report of 

Principal Concerned that the motorable access cannot be provided from the   school to any 

society because the safety and security of Kids/Students of the school is the responsibility of 

management of the schools. 

 It is also submitted that the school premises cannot be used for any purpose for non academic 

activities or commercial activities for any reason (HC). 

Therefore, motorable access cannot be provided directly or indirectly via School premises of 

MCPS Budhella Village for Charak Sadan Society to DG-2 Block Vikaspuri in the largest 

interest of the security and safety of the students.” 

 (Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 



 

 
 

Comments of the Committee 

4.12 Please see Para No. 1.31 of Chapter I 

 

Recommendation No. 18 

4.13 The Committee had recommended as under: 

“The Committee during their local study visit discussed the issue bought forth by the 

SC/ST teachers‟ forum regarding reservation in promotion among various category of teachers 

till the level of Vice Principal.  The Committee would like to invite the attention of Delhi 

Government towards DOPT OM No.36012/ 16/2019-Esttt. (Res.) dated 12.04.2022 which inter 

alia stipulates reservation in promotions in higher posts. The Committee would like to 

recommend the  Delhi Government to take cognizance of the same and put together a 

mechanism in place to ensure implementation of the said DOPT OM scrupulously especially in 

the matter of promotion of school teachers.  The Committee would also like to be made aware 

of the details regarding the promotions made among various category of teachers during the 

last 3 years viz., details of roster prepared for such promotions and criteria set for the 

promotion of teachers among various categories. The Committee may also be informed 

regarding the corrective actions taken by Delhi Government/Department of Education w.r.t to 

memoranda already submitted by the various SC/ST Association/Forum.” 

Reply of Government 

4.14 In this regard, the Ministry have submitted the following reply: 

 “1. In service matters, including reservation in civil posts, the Delhi Government, 

being Union Territory / National Capital Territory, follows the OMs/instructions etc. issued by 

Govt. of India from time to time. 

DoP&T's O.M. dated 12.04.2022 on the subject - "Reservation in promotions- procedure to be 

followed prior to effecting reservation in the matter of promotions by all departments of the 

Central Government" has already been circulated by the Services Department vide letter dated 

05.05.2022 to all Head of Departments/ Autonomous Organizations/ PSUS for adherence and 

strict compliance. 



 

 
 

As regards the representation submitted by the SC/ST teachers' forum to the Hon'ble 

Committee during their Local Study Visit, as directed by the Chief Secretary, Delhi, the same 

were duly forwarded (in original) to the HODS of the concerned Departments of GNCTD for 

necessary action and to submit action taken report within 03 weeks to the O/o the Chief 

Secretary, Delhi (copy enclosed). 

2. However, reservation in promotion is given to SC/ST candidates as per prescribed  

guidelines/instructions issued by Government of India. 

The promotion to the post of PGT from TGT are done in compliance with the DoPT OM No. 

36012/16/2019-Estt. (res.) dated 12.04.2022 duly endorsed by Services Department, GNCT of 

Delhi vide letter No. F.19(17)/2018/S.IV/631-38 dated 05.05.2022.  

Accordingly, the Post Based Roster Committee of this Directorate had submitted category wise 

vacancy statement (including SC/ST/PWD) and the same was perused by the Liaison 

Officer/Nodal Officer SC/ST and duly approved by the Competent Authority i.e., Director of 

Education.  

The details of Promotions of TGTs to PGTs made during the last 3 years are as under:- 

 

 

 

 

 

 

 

 

The data on reservation in promotion from Assistant Teachers to the post of TGT/ TGT (MIL) 

of SCs and STs including merit cases during last three years are as under: 

S.

N

o 

Vacancy 

Year 

Total 

No of 

Teac

her 

prom

oted 

Prom

oted 

Teac

hers 

(UR) 

Prom

oted 

Teac

hers 

(SC) 

Prom

oted 

Teac

hers 

(ST) 

Promotion Order No.  

1. 2019 452 366 75 11 NoF.No.DE2(2)(1)/E-II/2018-

19/845 dated 27.05.2021. 

2. 2020 1184 932 220 32 NoF.No.DE2(2)(1)/E-II/2018-

19/846 dated 27.05.2021 

3 2021 723 582 128 13 DE.2(2)(3)/Promotion/2021/E-

II/863 dated 22.09.2022 



 

 
 

Year SC ST 

2019-20 127 17 

2020-21 42 13 

2021-22 176 37 

 

Further, as per latest vacancy position provided by Post Based Roster Committee of this 

Directorate there are 385 vacancies of SCs and 165 vacancies of STs are reserved for 

Promotion from Assistant Teachers to the post of TGT/TGT The roster of Promotion is 

prepared by the Post Based Roster Committee of this Directorate on the basis of DOPT 

Guidelines/Circulars issued from time-to-time by GOI. 

The promotion to the post of Group B and Group C are done in compliance with the DOPT Om 

no. 36012/16/2019- Estt (res) dated 12.04.2022 duly endorsed by services department, GNCT 

of Delhi vide letter no. F.19(17)/2018/S.IV/631-38 dated 05.05.2022. Accordingly the post 

based roster committee of this Directorate has submitted category wise vacancy statement 

(including SC/ST/PWD) and the same was perused by the Liaison Officer/Nodal Officer SC/ST 

and duly approved by the Competent Authority i.e. Directorate of Education.  

The details of promotions of PRT to TGT made during the last 03 years are as under: 

Group-B Post Domestic Science Teacher 

S.N

o 

Vacancy 

Year 

Total No. 

Promoted 

UR SC ST 

1 2018-19 26 25 01 00 

2 2021-22 02 01 01 00 

3 2022-23 03 03 00 00 

 

Group C Lab Assistant 

S.N Vacancy Total No. UR SC ST 



 

 
 

 

 

 

 

3. Replies from the universities/higher education institute under Delhi Govt: 

(i) It is submitted that various colleges in their reply has submitted that the faculty 

members of SC/ST Categories are promoted as per UGC/University of Delhi promotion 

rules/roster. 

(ii) Further, Universities has submitted that the faculty members are promoted as per the 

Career Advancement Scheme (CAS) notified vide UGC regulations on Minimum qualification 

for appointment of teachers and other academic staff in universities and colleges and 

measures for the maintenance of standards in Higher Education. 

                                                                (DHE) 

(iii)The University follows Career Assured Scheme (CAS) as per UGC guidelines for teaching 

staff. 

                                                              (IGDTU) 

(iv)The University follows Career Assured Scheme (CAS) as per UGC guidelines for teaching 

staff. 

                                                                   (DTU) 

(v)In the matter of Promotion, CAS promotion policy of UGC/AICTE is being followed for 

teaching staff and for non-teaching staff GOI/GNCTD policy is be followed in letter & spirit. 

                                                                  (DPSRU) 

(vi)The roster is maintained for direct recruitment and promotions of teaching/non teaching 

posts in the University as per DOPT Model Roster of Reservation with reference to posts for 

Direct recruitment on All India Basis by Open Competition.  

                                                                  (NSIT) 

(vii) NLU Delhi has adopted UGC Revolutions for appointment and promotions of teachers in 

the university. As per the career advancement scheme (CAS) of UGC, all teachers get 

promotions from time to time after completing the requisite qualifications. The promotions 

o Year Promoted 

1 2020-21 115 96 17 02 

2 2021-22 233 161 71 01 



 

 
 

under CS  are not post based the post of the faculty members is upgraded as a personal 

measure with the promotion as per the UGC regulations. There is no promotional post of Vice 

Principal in the university. 

(National Law University) 

                 (Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

Comments of the Committee 

4.15 Please see Para No. 1.34 of Chapter I 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

 
 

CHAPTER – V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH FINAL REPLIES OF 
THE GOVERNMENT HAVE NOT BEEN RECEIVED 
 

Recommendation No. 13 

 The Committee had recommended as under: 

“From the figures furnished by the Delhi government, the Committee note that there is 

shortfall of SC and ST in Group A category of posts throughout various departments under the 

Delhi Government. Further, the percentage of STs has been on a lower side among all 

categories of posts. Though the Committee have been informed that all the Departments have 

been directed to complete the Special Recruitment drive by 15.08.2023, they would like to be 

apprised of the progress made in this regard. The Committee would also like to recommend 

that recruitment rules for all posts be finalized at the earliest and recruitment agencies be 

rigorously pursued for carrying out examination for filling up backlog vacancies. The 

Committee would like to stress that inordinate delay in filling up of these backlog vacancies is 

an injustice towards the qualified and needy SC/ST youth whose career prospects would be 

spoilt with  further delays in filling of these posts. 

 The Committee note that as against the posts earmarked for SCs/STs identified by 

various Departments of Delhi Government, the numbers of posts advertised are lesser. The 

Committee would like to be apprised of the reasons for the same. Also provide timeline for 

advertising the rest of identified posts. The Committee would also like to know the outcome of 

meeting of the Service Department with recruitment agencies DSSSB, UPSC etc pertaining to 

the pendency in filling up of backlog vacancies. 

 With regard to promotion of SCs/STs among various category of posts, figures 

indicating percentage of SCs/STs promoted vis-a-vis unreserved category may be furnished to 

the Committee at the earliest.” 

Reply of Government 

5.2 In this regard, the Ministry have submitted the following reply: 

“Services Department earlier vide Office Memorandum dated 08.08.2022 requested all 

Head Departments of govt. of NCT of Delhi, to indentify the backlog reserved vacancies as on 

01.08.2022 and the carry out Special Recruitment Drive-2022 for filling up the vacant posts 



 

 
 

and complete the said exercise as per the given schedule between the period of 19.08.2022 to 

15.08.2023. 

On the basis of information provided by the Departments regarding  progress made 

under Special Recruitment Drive, the same was compiled by Data Compilation Cell, which is 

as under:- 

Category 
of posts 

No. of 
post 
indentified 

No. of 
post 
advertised 

No. of 
post filled 

SC 1845 521 110 

ST 1768 212 15 

OBC 3130 691 54 

 

During this period, DSSSB received 291 requisitions from the User Departments for 

recruitment in routine manner but no requisitions for recruitment under special drive in respect 

of SC/ST/OBC category had been received from the indenting departments. 

However, following is the position regarding updated information as on 15.03.2024 

regarding filling up of vacancies of ST/ST/OBC for the period 2022 to 15.03.2024 (interim): 

 

Year 

 

Number 

of post 

identifie

d(inclu

ding 

SC/ST/

OBC) 

Number of posts 

Advertised 

Number of posts 

filled# 

 

  SC ST OBC SC ST OBC 

2022 2246 346 346 527 346 346 527 

2023 7552 848 848 2109 848 848 2109 

As on 

15.03.24 

 

10626 108

3 

108

3 

2344 9 3 4 

 

 



 

 
 

# Information from 14 departments is awaited. The final status in the matter will be updated at 

the earliest.  

(Vide MHA O.M. No. 1612/08/2023-Delhi-I dated 13.11.2024) 

 

 

 

 

 

 

 

 

 

 

 

 

 

     New Delhi;                    Dr. Faggan Singh Kulaste 
24 March 2025                                                  Chairperson 
3 Chaitra, 1946(Saka)                Committee on the Welfare of 
                                 Scheduled Castes and  
                           Scheduled Tribes. 
 

 



 

 
 

APPENDIX –II 

 (Vide Para 4 of Introduction) 

Analysis of action taken by the Government on the recommendations contained 
in the Twenty Seventh Report (Seventeenth Lok Sabha) of the Committee on the 
Welfare of Scheduled Castes and Scheduled Tribes.  

 

1.  Total number of recommendations……………………………………………..….18 

2. Recommendations/observations which have been accepted by the Government 

(vide recommendations at Sl. No. 2, 3, 5, 7, 8, 11, 12 14, 15 & 

16)………………………………………………………………………………………10   

Number Percentage to the total ………………………………………………55.6%  

3.  Recommendations/observation which the Committee do not desire to pursue in 

 view of the Government replies at  Sl. Nos. 4 &  9……….…………………….02

  Number Percentage to the total……………………………………………….11.1% 

4. Recommendations/observations in respect of which replies of the Government 

 have not been accepted by the Committee and which require reiteration (vide 

 recommendations at Sl. Nos. 1, 6, 10, 17 & 18……………………………….…05

 Number Percentage to the total……………………………………………….27.8% 

5. Recommendations/observations in respect of which final replies of the 

 Government have not been received at Sl. No. 13……………………………….01 

 Number Percentage to the total…………………………………………………5.5% 

 

 

 

 

 






















































































